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Factual and Action Taken Report
In the matter of
Appeal No. 39/2022
(lLA. No. 224/2022 & |.A. No. 226/2022)

Deepak Kumar & Anr. ceeen .. JAppellant(s)
Versus

State of Uttarakhand & Ors. viiiienn..REsSpondent(s)

l. BACK GROUND

1. That, the Hon'ble National Green Tribunal, Principal Bench, New Delhi,
in the matter of Appeal No. 39/2022 (I.A. No. 224/2022 & |.A. No.
226/2022), Deepak Kumar & Anr. Vs. State of Uttarakhand & Ors.
issued inter alia following directions on 27.09.2022:

4. Let a joint committee of CPCB, State PCB and District
Magistrate, Dehradun ascertain the factual situation and furnish
a factual and action taken report within two months by e-mail at
judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF. If
the Committee finds that there is any illegality involved, the
Committee may take remedial action coordination with the
concerned authorities as per law.

2. In compliance of order passed by the Hon'ble National Green Tribunal,
Principal Bench, New Delhi on dated 27.09.2022, the Joint Committee
has undertaken inspection of the area in question on dated 07.12.2022.
Following officials of the Joint Committee were part of the inspection :-

Sh. Vinod Kumar, SDM, Vikasnagar, Dehradun

Sh. Runa Oraon, Sci. ‘D', CPCB, Regional Directorate, Lucknow.
Dr. R.K. Chaturvedi, Regional Officer, UKPCB, Dehradun.

Dr. Amit Gaurav, Deputy Director/Geologist, Geology and Mining
Department, Dehradun.
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FACTUAL REPORT
Copy of the Joint Inspection Report of Joint Committee enclosed as
ANNEXURE-1.

ACTION TAKEN BY UKPCB

It is evident from the observations of Joint Committee that M/S Balaji
Stone Crusher is not complying with norms related to air pollution
control measures as prescribed under the Environment (Protection)
Rules, 1986 as amended and Uttarakhand Stone Crusher, Screening
Plant, Mobile Stone Crusher, Mobile Screening Plant, Pulveriser Plant,
Hotmix Plant, Readymix Plant & Pulveriser Anugya Nitti, 2021. Action
Is being initiated the under the provisions of the Air (Prevention and
Control of Pollution) Act, 1981 (as amended), which include imposition
of environmental compensation against the non-complying Unit.
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ANNEXURE=1 *

JOINT INSPECTION REPORT OF BALAJI STONE CRUSHER,
DEHRADUN (UTTARAKHAND)

IN THE MATTER OF

DEEPAK KUMAR AND ANR. VS STATE OF UTTARAKHAND & ORS.
(APPEAL NO. 39/2022, I.A. NO. 224/2022 & 1.A. NO. 226/2022)

Background:

Hon’ble NGT, Principal Bench, New Delhi passed order on 27.09.2022 in the
matter of Deepak Kumar and Anr. Vs State of Uttarakhand &Ors. (Appeal No.
39/2022, 1A No. 224/2022 and IA No. 226/2022) for factual report on grant of
Environmental Clearance (EC) in favour of M/s Balaji Stone Crusher, Village-
Baluwala, Vikasnagar, Dehradun (Uttarakhand).

Relevant para of the Hon’ble NGT order is as below: -

“3. Having regard to above grievance, we consider it appropriate to verify the
factual position to determine whether any intervention of this Tribunal is called
for.

4. Let a joint Committee of CPCB, State PCB and District Magistrate, Dehradun
ascertain the factual situation and furnish a factual and action taken report
within two months by e-mail at judicialngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF. If the
Committee finds that there is any illegality involved, the Committee may take

remedial action coordinating with the concerned authorities as per law.”

Copy of the referred order ofHon’ble NGT is enclosed atAnnexure-1.

In pursuant to the said order, joint inspection of stone crusher referred above

wascarried out on 07.12.2022 by a team comprising following officials:
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. Sh. Runa Oraon, Sc. ‘D,”CPCB, Lucknow
. Dr.R.K.Chaturvedi, Regional Officer, UKPCB, Dehradun
. Dr. Amit Gaurav, Deputy Director/geologist, Geology and Mining

Department, Dehradun

. Sh. Bhola Singh, Revenue Inspector, Charba,Vikas Nagar, Dehradun
. Sh. S.S. Chauhan, Assistant Scientific Officer, UKPCB, Dehradun

Salient details, observations and factual report based on inspection are as below:

M/s Balaji Stone Crusher, Village-Baluwala, Vikasnagar, Dehradun (UK)

i

IL.

I1I.

IV.

S e A B

M/s Balaji Stone Crusher (hereafter referred as “the unit”) is spread over
atotal area of 3.043 Ha (1.155Ha purchased land for stone crusher and
1.886 Ha rented land for road and other purpose). The unit has crushing
capacity of 1000 Metric Ton Per Day.During inspection, the unit was in
operation.

As informed, the unit is established on April, 2022 and started its
production since June, 2022. As informed by the unit representative, the
operating hours of the unit is 6.00 AM to 6.00 PM.

The stone crusher located within territorial limit of Doon Valley.EC has
been granted by State Level Environment Impact Assessment Authority
(SEIAA), Dehradun on 12.08.2021 considering stone crusher falls under
Orange Category as per classification of industries by CPCB and said
proposal is placed under B2 Category as per EIA notification. Copy of EC
granted to the unit is annexed as Annexure-2.

The unit has been granted Consent to establishment of stone crusher by
UKPCB on 25.04.2022. The unit has been granted CCA (Consolidated
Consent & Authorization) on 23.05.2022, which is valid upto 31.03.2023
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for capacity of 100 MT/Hr. Copy of Consent to establishment and CCA is
annexed as Annexure-3&4.

It is first stone crusher established in doon valley as red category of
industriesis not allowed as per Doon Valley Notification, 1989.After
revision on classification of industries stone crushers categorized under
orange category, therefore, more stone crusher is also proposed to install
in doon valley in future as informed by the unit representative.

The unit has been granted permission for installation of stone crusher on
29.12.2021from Industrial Development Section, Govt. of Uttarakhand for
the period oflOyears under ITdE wWH#FwR, ThffTdie, TEEE=HF,
TraTAehTe, YR, e, EifaiesaHi,2021. Copy of
permission granted to the unit is annexed as Annexure-5.

Additional District Magistrate, Dehradun granted permission for storage of
mineral on 25.05.2022, which was valid upto10 years or renewal of stone
crusher. The unit was granted storage capacity of minerals of 5,40,000 MT.
During Inspection, Mining Department has carried out detail measurement
of material stored in the premises of stone crusher, which is observed as
69.1070m> (15183.74 MT) and quantity submitted by the unit on
Uttarakhand Govt. e-ravanna portal was observed as 16185.54 MT,which
is higher than measured quantity. Copy of the report of mining department
is annexed as Annexure-6.

The unit receives raw material (dust, stone, sand etc.) through 02 mining
lease owned by the partner of stone crusher located approx. 07 km away
from stone crusher. The mining lease was granted by District Magistrate,
Dehradun in Khasra No. 721/1,rakba 4.6140 Ha at village-Sahaspur in
Tehsil Vikasnagar for five years on 30.05.2022 and Khasra No. 651/1,
716,717/2 and 719, total Rakba 2.29000 Ha at Village Jassowala, Tehsil-
Vikasnagar for five years on 30.05.2022. Copy of mining permission
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granted by District Magistrate for both mines are annexed as Annexure
No. 7&8.

As per Notification S.0.94(E), dated 06.01.2020 issued by Ministry of
Environment, Forest and Climate Change, Govt. of India, permission from
Union Ministry of Environment, Forest and Climate Change must be
obtained before starting of any mining activity. The unit has obtained EC
from SEIAA for mining activity on 31.05.2014 and CCA from SPCB on
07.06.2022.

The unit is meeting its fresh water requirement through one borewell.
Electromagnetic flow meter is installed at borewell. The unit has not
maintained any log book of fresh water consumption. The unit is exempted
from NOC from ground water abstraction. Copy of exemption certificate
is annexed as Annexure-9.

Waste water generated from screening plant is sent to settling tanks and
after settling of sludge, supernatant water it is recycled back in the process.
During inspection, it was observed that the unit has not provided pucca
drain for conveyance of waste water to settling tank. Water was also spread
near process area.

Overflow system of settling tank was also not proper. Sludge is found
disposed of on land.

The unit has provided water sprinkler at unloading/transfer point of stone
crushers. But, water sprinkler is not having required pressure to supress
dust. During inspection, water sprinkler was operational.

During inspection, it was observed that process area (primary crusher,
secondary crusher etc.) was not completely covered and fugitive emission
was observed during operation of stone crusher.

During inspection, fugitive emission monitoring was carried out at two

cations in premises of stone crusher. Particulate Matter is observed as
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408.33 pg/m’ and 511.81 pg/m*. Copy of monitoring report is annexed as
Annexure-10.

The unit has provided tin shed in primary crusher and secondary crusher to
control noise pollution. During inspection, noise monitoring was carried
out and value are observed as 65.1 db, 68.8 db, 71.55 db,72.59 dband 62.08
db . Copy of monitoring report is annexed as Annexure-11.

The unit has provided metaled road from weigh bridge to duck from one
side, other side metaled road not complete.

As per state policy 2021 issued on 11.11.2021, all stone crushers should
provide ducting and scrubbing system. The unit is yet to install ducting and
scrubbing system. During inspection, installation of dust suppression
system with cyclone dust collector was under progress.

The unit has provided wall (brick wall and canvas cloth net) having height
approx.15 ft. to 30 ft. But, some places height of the wall is found
insufficient. During inspection, construction of wall was under progress.
The unit has not provided adequate green belt as per state policy 2021.

As per said policy, site inspection by Sud-divisional Magistrate of area
concerned, Divisional Forest Officer or his representative, District level
officer authorized by Director General has to be carried out for proposed
stone crusher/plant. The site inspection of the unit was carried out on
17.11.2021 and as per report, proposed site for the unit is meeting with
siting criteria as per state policy 2021(copy of the inspection report is
annexed as Annexure-12).

As per allegation made by the applicant, the location of the stone crusher
is on the flood plain of river in violation of Uttarakhand Mineral
(Prevention of Illegal Mining, Illegal Transport, and Illegal Storage) Rules,
2020.Report of irrigation department regarding location of stone crushed
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on flood plain is annexed as Annexure-13. As per report, stone crusher
does not come under flood submerged area.

During inspection, revenue department was also carried out survey of land
used by the stone crusher and findings are as follows:-

IR W& 2197/VII-A-1/2021-03(110)/2021 i@ 20 fewmw 2021 @ &9 A
e e ¥e! e e oe Mft-2021 @ lal Qs i @ @ §aT, Sarars
@ U3 W 3625/ /Y BME /R, /TG / 2021-22 f7id 10 fewmar 2021 gRT wocre
WA T TE B B9 4 T ©F B ISR S e e, 0 ged Rig, A <ol gm
T I B O § UM el GBI F0E A ARG GE §. 13048, 13059, 1169,
1118, 11258, 13123, 9897, 9907, 9916, 1314, 1403TM, 1404%, 14077, 1408, 1409, 1411,
14155, 14058, 1406%, 14078, 1125, 1125%, 11257 Gl WHal 3.0438. W IR B WG 2]
wia i T @1 Fafa wem @ T 8, forrer wgw e Geidl M @ e i
T el B G W ¥ 287 TR i @A.1125% AT 059608, A WRIGR TQY Sl
T3 @, Bl A8l Tl .23 /18 ISR W, &G 9 Yol el G W feper ot A
Y Ve VI q Gl T §3 I e L Sriaren @ e e e 3 Bdle
fifg &M . Yem At 3 yarer v g3 e Rig dwm R Yem Tl e 3 @ am
Tt (1) G FfeR <ol afverd § | 99 4 U] WEE deidcy W A ReeTR @
% ¥, 64/22-23 B T R 143 ARIW WA IR WA ¥g e oft aifta 2|

T JOR T qe@iT P Gl @ 297 R S TR TR 11257 W91 05590 2 4
VR TIAER AR &l §3 Wadd 8L T A & AW a1 1% Gonviig qRR T
Hhorg 2, 9 N WY WP Feiqcy FoM A RETR @ 9K 9. 65/22-23 @ ENI
it O 143 WLRAR. R W Hara g evs ot 2|

T YER UM @il B G @I 6296 W GA1255 HaT 0.88308. HfH WINGR Gl
et Q0T RS @ AW HeAvig qfeRT § ol € §9 088308, § ¥ 027808, A @ fawran
FIH-T3 e ©F BIR TR 4 AU FIR 0 e e R el e <
TAF T 7AGd /98 MR Yo ERgT @ 9 ¥ WIRR oW 7 AR g e &)
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W T I MATTR Yo 0T » W § QG Ued 7 A NI fear &) W '
o Wi HeraH Rig g Sucal Hudn 77 ¢

IR A G TR 11259 8350 059608, 11257 &6l 055008, 11258 &ael 0.27808.
G A1 143308, R M TN TN PR A W 7 @ el o T e
Tl ¢ b 990 GEY TR 1125 T BYET 9 WA 9§ o g & UMW @ <RM W e
@1 0.17508. 4 W BIR P IREAR B vt Rl 0 | Fored @ TR 1723, 1727, 1728
¢, formi 0.0570 2. 4% 971 @R A R 73 a7 aiet St @ W Wi 4R | <
&, T 99 0.11808. ¥ Avft 6(1) Wewr # 7 e (T W) @ AW <o afver 8, e
SN SN Gty 9 wrdier 7 WRER @ §9 § far o <@ R

TG W & T8 W I e 2, fF UM v & wew 9w 1731 9 1732 § ©H 3 @
foft e 020008, # o € v @ A A0 6(1) e A 7 Mo (M )
sfvoral ¥ aifesd 21

THe R T @i o Gl @I 6 468 T G T 11163 /0.1160, 11168 /0.
0300, 11258 /03500, 1312 /0.230, 98977 /0.0040, 9907T/0.0500, 991¥/0.0340, 1314%/0.0700,
1403%M /01300, 1404% /00750, 14113 /0.0650, 14077/ 0.0140, 1408% /00500, 1409% /00500,
141138 /00150, 1414 /0.0450, 1415% /0.2310, 1405% //0.0500, 1406 /0.0600, 1407% /00360, Tl
148808, QIR IeRW T3 AR Rig e i @ W 9 @I 469 T WERT TR 13049 W
0.0700, 1305% YT 0.0520, Bt T 0.12208. WIGR AR wrer G 4R Rig i & wemoliy
AR 4 791 8, I 1.61008. § FT R FTH-T AN R PIR & T WA deRH
e g1 fbar T B | (e i—14) |

As per allegation made by the applicant, EC has been granted even before
license to operate the stone crusher and without conducting any
environment impact assessment. It may be noted that EC is the prior
clearance before consent to operate. EC for the stone crusher was granted
on 12.08.2021 by SEIAA and consent to operate was granted by UKPCB
on 23.05.2022. The project is not covered in any schedule of EIA

2 = 4 B
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Notification 2006 and subsequent amendments thereof. As per notification
of MoEF vide no. SO 2125(E) dated 13.12.2007 “All those projects which
are not covered under EIA Notification but which fall under the orange
category, shall be considered by the SEIAA” (Annexure-15). SEIAA has
considered this project in B2 category, based on form-1, Pre Feasibility
Report & Environment Management Plan and granted EC as orange
category B2 project. For B2 category proposal, EIA Study is not required.
As per allegation made by the applicant, it is further stated that in Form-I
which is an application for EC, the project activity is said to be building
and construction project under Entry 8(a) of the Schedule to the EIA
Notification dated 14.09.2006 but the EC mentions the project to be for
stone crusher. It is observed that MOEF&CC has developed online parivesh
portal for processing of proposals of EC which are covered under schedules
of EIA Notification 2006, but there is no provision on parivesh portal for
processing of EC proposals falling under orange category of Doon Valley
Notification. It is pertinent to mention here that in application form-1
available at records of SEIAA, serial no 1 project name is mentioned as
Environmental Clearance for proposed establishment of stone crusher plant
by M/s Balaji Stone Crusher, and at serial no 2, “Not covered under EIA
Notification” 2006 but Categorized as “orange” under Doon Valley

notification 2020” (Annexure-16).

Recommendations:

It is evident from above observations, stone crusher is not observed

completely complying with the stipulated conditions of permission granted

by Industrial Development Section, Govt. of Uttarakhand as well as

conditions stipulated in Uttarakhand stone crusher, screening plant, mobile

stone crusher, mobile screening plant ... ready-mix plant State policy

fa = &
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2021.The stone crusher may impose Environmental Compensation by SPCB

and directed to comply with following at the earliest:

a) The unit should properly provide covered processing area for control of
fugitive emission.

b) The units should provide ducting and scrubbing system in cover shed to arrest
dust as per State Policy, 2021.

¢) The unit should provide pucca drain for wastewater conveyance to settling
tank.

d) The unit should provide proper overflow system in settling tank.

e) The unit should provide proper water sprinklers with sufficient pressure as per
state policy 2021.

f) The unit should install interlock system for air pollution control device and
process.

g) The unit should expedite to construct brick wall of sufficient height. The unit
should provide adequate green belt as per State policy 2021.Till the adequate
growth of plants, the unit may provide other alternative arrangement for
fugitive emission control.

h) The unit should provide complete metaled road as per State policy 2021.

i) The unit should maintain proper log book of fresh water consumption.

Committee Members:

1. Sh. Vinod Kumar, SDM, Vikas Nagar, Dehradun

2. Sh. Runa Oraon, Sc. ‘D’, CPCB, RD, Lucknow %

3. Dr. RK. Chaturvedi, Regional Officer, UKPCB, Dehradun ’Ef:f—

4. Dr. Amit Gaurav, Deputy Bijrector/geologist, Geology and Mining

Department, Dehradun e
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Annex U -

Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Appeal No. 39/2022
(I.A. No. 224/2022 & 1L.A. No. 226/2022)

Deepak Kumar & Anr. Appellant(s)

Versus

State of Uttarakhand & Ors. Respondent(s)

Date of hearing: 27.09.2022

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON'BLE DR. AFROZ AHMAD, EXFERT MEMBER

Appellant: Mr. Ajit Sharma, Advocate for Appellant

ORDER

1. This Appeal has been preferred against order of the SEIAA,
Uttarakhand dated 12.08.2021 granting EC for establishment of
proposed stone crusher plant at Khasra No. 1125 Ka and Ga, village

Baluwala, Pargana Pachhwadoon, Tehsil Vikasnagar, District Dehradun.

2, Objection of the appellant is that Doon Valley is a protected area as
per Notification dated 01.02.1989 where stone crushing is not
permissible in the light of judgement of Hon'ble Supreme Court in Rural
Litigation & Entitlement Kendra v. State of UP & Ors., AIR 1988 SC 2187.
Mining can be commenced only with the permission of the Central

Government which has not been obtained in the present case. The

1:3



location of the stone crusher is on the flood plain of river in violation of
Uttarakhand Mineral (Prevention of Illegal Mining, Illegal Transport and
Illegal Storage) Rules, 2020. EC has been granted even before license to
operate the stone crusher and without conducting any environment
impact assessment. There is no permission for extraction of ground water
while the EC notes that water requirement will be met from bore-well.
This is not permissible in absence of permission for extraction of ground
water. It is further stated that in Form-1 which is an application for EC,
the project activity is said to be building and construction project under
Entry 8(a) of the Schedule to the EIA Notification dated 14.09.2006 but
the EC mentions the project to be for stone crusher. It is also stated that
EC is for 1.433 hectares while the stone crusher is on the area of 3.043
hectares. It is also stated that Director, Geology and Mining is father of
Anuj Patrick, the project proponent (PP) and thus the EC/permission is
vitiated by bias and conflict of interest.

3. Having regard to above grievance, we consider it appropriate to
verify the factual position to determine whether any intervention of this

Tribunal is called for.

4. Let a joint Committee of CPCB, State PCB and District Magistrate,
Dehradun ascertain the factual situation and furnish a factual and action
taken report within two months by e-mail at judicial-
ngtweov.in preferably in the form of searchable PDF/ OCR Support PDF
and not in the form of Image PDF. If the Committee finds that there is
any illegality involved, the Committee may take remedial action

coordinating with the concerned authorities as per law.
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5. The appellant may serve notice on SEIAA, Uttarakhand, M/s Balaji
Stone Crusher and Mr. Suresh Lowrence Patrick and also furnish a set of
papers to the members of the Committee which we have hereby

constituted.

List for further consideration on 03.01.2023.

A copy of this order be forwarded to the SEIAA, Uttarakhand,
CPCB, State PCB and District Magistrate, Dehradun by email for

compliance.

1.A. No. 224/2022 is for condonation of delay. It is disposed of in

view of the statement that appeal was filed within time,

I.A. No. 226/2022 is for exemption from filing translated and clear
copies of the annexures. It is disposed of in view of the order passed on

merits.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

September 27, 2022

Appeal No. 39/2022

(ILA. No. 224/2022 & L.A. No. 226/2022)
AB
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q: 01353510581

ioh: seiaa.seac.uk@gmail.com

E.C.No- .9 & £-09(86)12021

e

: State Level Environment
Assessment Authority,
Indiranagar  Colony,

Road, Dehradun- 248006

(Constituted by Ministry

Change Government of India.)
Phone No- 0135-3510581
Email- seiaa.seac.uk@gmail.com

———————

Impact

Seemadwar

Environment, Forests and Climate

Dated- /2 -08-2021

M/s Balaji Stone Crusher .
19, Quality Complex, Rajpur Road, Dehradun.

Regarding Environment Clearance for Establishment of Proposed Stone Crusher Plant
at Khasra no. 1125 Ka, Kha and Ga Village Baluwala, Pargana Pachhwadoon, Tehsil -
Vikasnagar, District - Dehradun. :

Kindly refer to your online proposal No SIA/UK/IND/221759/2021 submitted o  SEIAA
Uttarakhand regarding aforementioned subject. The details about the project site and proposal for EC
as per the documents submitted by the project proponent is as under:

S.No Parameters : Description
1. | Proposal for EC Establishment of Stone Crusher Plant :
2. | Proposed site location Khasra no. 1125 Ka, Kha and Ga Total Area-1.433 Ha, Villag
‘Baluwala, Pargana Pachhwadoon, Tehsil — Vikasnagar, District -
Dehradun (Uttarakhand)
3. | Coordinates of Project Latitude 30°25'53.42"N
site Longitude 77°48'36.41"E
4. | Tolal Plot Area 1.433 Heclare
5. | Production Capacity 1000 MTPD ;
6. | Water requirement Fresh water requirement: 7.74 KLD
(KLD)
7. | Source of water Proposed Bore well :
8. | Waste Water | Approx. 0.20 KLD of domestic effluents will only be generated and
Management it will be subjecled lo Septic Tank/Soak Pil.
9. | Solid waste Generation | The domestic wastes (1.60 kg/day approx.) will be segregated &t
&Disposal source and collected in bins. The organic portion of the solid
wasles will be treated in compost pits and recyclable portion wili
be disposed o the recycler for scientific recycling as per CPCB
norms. :
10. | Hazardous Waste | As per the plan submitted collection storage, transportation and
Generation & Disposal disposal will b2 done through TSDF as per MSIHC rules.
11. | Total Manpower 08 Nos. .
12. | Electricity/Power Proposed — 400 KVA(Sources from UPCL)
requirement DG Set - 500 KVA x 01 No. (as slandby arrangement)
13. | Land form, Land use and | Privale Land.
land ownership
14. | Project cost Cost for Proposed project aclivitv is ¥ .100.0 Lacs
15. | Corporate Environment | 2 % of the project cost.
Responsibility (CER)

The SEAC during its meeting held on 6" August, 2021 had undertaken appraisal of the
project. It has been found that the proposal is not classified under any schedule of EIA Notification
2006 requiring EC. But the project site being located within the territorial limits of Doon Valley, hence
provisions of Doon Valley Nolification, 1989 (as amended from time o lime) are applicable and the
proposal is placed under Orange category (B2) requiring prior EC. After due examination of the
relevant documents submitled by the project proponent and additional clarification furnished in
response {o its observations earicr, SEAC hes recommended the grant of Environmental Clearance
for the above project subject to compliance of the EMP and other stipulated conditions. SEIAA during
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Peeting dated 10™ - 11" August, 2021 considered the above
7 : . 202 f proposal based on the
ommendalion of SEAC. After due examination and deliberation, the SEIAA Uttarakhand hereby

Fccords Environmental Clearance for the above proj '
. : ‘ ject under category B-2 of EIA notification 2006
7(as amended from time to time) subject to the strict compliance of the conditions mentioned bélow;-

Pre Operation-

1) The project proponent should advertise with basic details at least in two widely ci
y circulated local

newspapers, within seven (7) days of the receipt of the clearance letter informing that the
project has been accordgd Environmental Clearance by SEIAA Uttarakhand and a copy of the
same be sent to the Regional Office of Ministry of Environment, Forests and Climate Change,
Gowt of India Iocai_ed at 25 Subhash Road, Dehradun.

2) gaﬂ’; oyi;tlfw Environmental Clearance letter shall be sent by the proponent to the concemned

3) Consent to Establiswponsent to Operate shall be obtained from Uttarakhand Environment
Protection and Pollution Control Board under relevant provisions of Air (Prevention and
Control of Pollution) Act, 15_351 and Water (Prevention and Control of Pollution) Act, 1974
before starting any construction activity at the site.

4) There s_hal! be no felling of trees at the construction site and further no damage to the local
vegetation shall be done. The installation of equipment/machineries shall be done within the
vacant space available in the plant premises.

During Operation Phase-

1) No further expansion or modifications in the plan shall be carried out without the prior
2) Tho Proact Auliorky Shas sl coriply VAt prdelons 4
e s with pro of Doon Valley Notification, 1989 (as
amended from time to time). e . {

3) During any type of construction in the existing land area, the topsoil excavated shall be used
for bac!cﬂlljn% landscape development/ green belt development The same shall not be
disposed of outside the boundaries of project site without approval of Competent Authority.

4) The groundwater samples shall be tested from accredited kabs and it shall be ensured that
test results comply with CPCB standards so as to ensure that there is no threat to
groundwater quality by leaching of heavy metals and toxic contaminants.

5) All stacking and loading areas should be provided with proper garland drains equipped with
baffles to prevent runoff from the site to enter any adjoining water body. Construction spoils
including bituminous materials must not be allowed to contaminate watercourse and
dumpsites as these may leach into ground water. - A%

6) The manufacturing process shall be carried out in closed atmosphere without having any air
emissions. However, air emissions from DG set should comply with CPCB norms by
designing stack of adequate height. . . Y

7) No waste water shall be discharged outside the plant boundary and ‘Zero Discharge' shall be
strictly adhered to permissible standards. |

B) -All the hazardous residue and wasles arising from units shall be either sent to TSDF for land
filling or for incineration. Hazardous chemicals shall be stored in tanks in tank farms, drums,
carboys etc. : R ; _

8) The gaseous emissions (SO;, NO, CO, VOC and HC) and particulate matter along with
Respirable Suspended Particulate Matter (RSPM) levels from various process units shall
conform to the standards prescribed by the concerned authorities from time to time. At no
time, the emission levels shall go beyond the stipulated standards. In the event of failure of
pollution control system adopted by the unit, the respective unit shall not be restarted until the
control measures are rectified to achieve the desired efficiency.

10) Fugitive emissions in the work zone environment, product and raw materials storage areas
shall be regularly monitored. The emissions shall conform to the limits imposed by the
UEPPCB/Central Pollution Control Board. Dust / Powder from the formulation process shall
be collecled by dust extractor.

11) The project authorities shall strictly comply with the rules and guidelines under Manufaclure,
Slorages and Import of Hazardous Chemicals Rules, 1989, (as amended from lime {0 time).
Authorization from the UEPPCB shall be obtained for collection, treatment, storage, and
disposal of hazardous wasles.

12) The DG sets shall use low sulphur diesel type fuel and should have stack height complying
with CPCB norms. DG set should be operaled only during power failure in emergency
situation.

13) The ambient air quality and noise levels as per CPCB norms shall be ensured threugh a
moniloring syslem. Dust Suppression during conslruction aclivity shall be ensured. Acouslic
enclosures shall be provided with all machineries and DG sets on sile complying with Noise

Levels as per CPCB standards.
/YJ)/ 2



744) Noise abalement wall should be construcled towards village side.
7/ 15) The vehicles used at the factory site should comply with emission norms and noise level
slandards of CPCB and State Transport Department. They should be operated only during
non-peak hours,

16) All necessary eforts shall be made to ensure safely and hygiene of workforce. First Aid
facility shall be established and trained manpower beengagedto deal with emergency cases.
The labour force engaged on site shall be screened for health from time to time.

17) Adequate drinking water and sanitation facility shall be provided on site for the workforce.
Provision shall be made for supply of domestic fuel to the workforce so that they do not
remain dependent on adjoining forest areas for fuel wood.

18) Training shall be imparted to all employees on safety and health aspecls of chemicals
handling. Pre-employment and routine periodical medical examinations for all employees
shall be undertaken on regular basis.

18) A separate Environmental Management Cell equipped with full-fiedged laboratory facilities
shall be set up to carry out the Environmental Management and Monitoring functions.

20) The fire safety arrangements and emergency exit plan should be as per the norms of the
concerned regulatory authority/agency.

21) Rainwater harvesting for surface run off shall be ensured. Before recharging the surface run
off, pretreatment must be done to remove suspended matter, oil and other particles.

22) Energy consumption measures like installation of LED/TFL for the external lighting area shall
be ensured. The used LED/TFL shall be properly collected and disposed off as per the
prevailing guidelines/rules of the regulatory authority to avoid mercury contamination.

23) 50 percent of the total project site aréa shall be converted into green belt. The green belt shall
not include kitchen garden, flower pots and grasses/herbs in the area. It shall comprise of tree
stand of aesthetic/fruittimber value. Quality planting material shall be used during plantation
as per standards of State Forest Department. The species should include criterion of fruit
bearing and fast growth. \ ! \

24) Solar panel/energy should be encouraged/instalied in the premises.

25) The project proponent shall undertake eco-developmental measures including community
welfare measures in the project area for the overall improvement of the environment. .

26) The project proponent shall ensure compliance to provisions of all the Acts, Rules,
Regulations and Guidelines, for the time mhﬁﬁhﬂm&‘bﬂﬂm

27) The project proponent shall submit half yearly compliance report of stipulated conditions of
Envionment Clearance in soft copy through PARIVESH PORTAL given link:
https://parivesh.nic.in. The compliance report shall also be e mailed to the Regional Office
in Dehradun in moef.ddn@gov.in ' Rid

Entire Life— -

1) The vehicles used at the factory site should comply with emission norms and noise level
- standards of CPCB. :
2) - All necessary efforts shall be made to ensure safety and hygiene of deployed workforce. First
_ Aid facility shall be established and trained manpower shall be engaged to deal with
emergency cases. The labour force engaged on site shall be screened for health from time to

3) Adequate drinking water and sanitation facility shall be provided on site for the workforce.

4) Training shall be imparied 1o all employees on safely and health aspects. Pre- employment
and routine periodical medical examinations for all employees shall be undertaken on regular
basis. ' : y

5) The project authority shall also comply with the entire environment protection measures and
safeguards proposed in the EMP. All the recommendations made in respect of environmental
management and risk mitigation measures relating to the project shall be implemented.

6) The fire safety arrangements and emergency exit plan should be as per the norms of the
concerned regulatory authority/agency. _

7) Rainwater harvesting for surface run off shall be ensured. Before recharging the surface run
off, pretreatment must be done to remove suspended matter, oil and other particles

8) The project proponent shall ensure compliance to provisions of all the.' Acls, Rules,
‘Regulations and Guidelines, for the time being in force, as applicable ”? the project.

9) Under CER, Project Proponent apart from other activilies, wil also install Solar lights and
distribute forest fire fighting equipments to the loca! groups (Mahila n:iangaf da!h"uvak.manga!
daliVan Panchayat) in the adjoining villages close to forest areas in consultation with local
Fores! Officials. ] ,

10) The above environmental safeguards shall be implemented in letter and spirit. '_I'he pr:-;-;::t
proponent shall establish Environment Monitoring Cell, and also submil six montuy

compliance reports lo this Authority and regional office of Ministry of Environmen!, Foresis

-

L
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and Climate Change, Govt of India at Dehradun. The contact details of the incharge of

Environment Monitoring Cell will also be intimated in the compliance reports.

11) The SEIAA reserves the right to include additional safeguard measures, if found necessary
and also to take action including revoking of the EC granted under provisions of EIA
Notification 2006. This EC Is being granted subject to compliance of Hon'ble Court Orders
issued from time to time.

12) The SEIAA Uttarakhand reserves the right to withdraw the Environmental Clearance or add
additional conditions.

13) If this Environmental Clearance is transferred then fresh Environment Clearance is to be

obtained under EIA notification dated 14.09.2006. However, no activity shall be underiaken till

the Environment Clearance is transferred in his name and he is lawfully bound to comply with
the conditions of the Environmental Clearance.

In view of the COVID-19 scenario, social distancing at work-place shall be maintained, and such
other conditions and safeguard shall be ensured as directed by Government of India, Government of
Uttarakhand and concerned District Magistrate from time to time.

Your's Raithfully

(Sushanta-Kumar Pattnaik)
Member Secretary,

’ ; SEIAA, Uttarakhand . . - . - -
No.- & & € 09(86)12021 dated- as above ' . :
Copy to following for information and necessary action: -
APCCF, Regional office (Central) MOEFCC Govt of India, 25 Subhash Road, Dehradun.
Additional Chief Secretary, Forests & Environment, Government of Uttarakhand, Dehradun.
District Magistrate, Dehradun.
Member Secretary, UEPPCB, IT Park Dehradun.
D.F.O Dehradun Forest Division, Dehradun.
Guard File for uploading in Parivesh Website. /

S

: (Sushanta Kumar Pattnaik)
' ' . : Member Secretary,
" SEIAA, Uttarakhand
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Har #,

M/S Balaji Stone Crusher

Kh.No.-1125Ka,1125Kha,1125Ga,1304Kha, 1305Ka1116Ka,1118Kha
1125dha,,989ga,990ga,991gha,1314kha1403khami,1 404Ka,1407ga,
1408Kha,1409Kha1411Kha,1415Ka,1415Kha, 1 405Kha,1404Kha,1407Kha,
Vill. Baluwala Tehsil Vikasnagar

Distt. Dehradun

fga— wafexefa g @ gfie @ 7 o @ wgen ¥ weaRY (Consent to Establish) T3 fief |
wEEY

IS e T W AR 5w mn R ) s € B s @) vafeoha weaw @ gfeaor @ frafaRs
Rfre il v@ wm @l @ sl sues @ ud & e wed venge &g wely = frfa R o

gl

*

6.

T IR Rwus aus sfdes a3 Application-ID : 2318520, fR=i@ 04-04-2022 @1 wed &

v ¥ wey = Frafafea Rftre fiusl @ forg & Prfa fen o wer 8-

(@) wa :  Kh.No.1125Ka,1125Kha,1125Ga,1304Kha,1305Ka1116Ka,1118Kha
1125dha,,989ga,990ga,991gha,1314kha1403khami,1404Ka,1407ga,
1408Kha,1409Kha1411Kha,1415Ka,1415Kha,1405Kha,1404Kha,1407Kha
Vill. Baluwala Tehsil Vikasnagar, Distt. Dehradun

(@) waares + Stone Crusher - 100 Metric Ton/Hour.

() gE F= e :  River Bed Material etc.
(&) sfelfs Seware @ Nl

(8) wga = . Diesel for DG Set 500 KVA

Suge fawa awg A AT o wer @ oRets o9 w g e @ welt w3 W aRe aiaedd
|

s ¥ Wl e ¥, Waw, eRa uRew, SomEw g wdm aw ag ugew e @
e & e ¥ @ g ynfa Rud 3w srfda F ue wr @ qudl o’ 9% P ofie
Eadl

SET gIg H qderoT JeUTE W OF W 8 oY, W ao 6 a8 O A o@ W arg affE
et weafd w9 Y @) vre @ Ay wenl Wi &Rt 'y grd A Icree unRe e @ [y 3
&4 A 39 2 o qd Fuife weaf smea o B sara qf om adE & Seea PN BT §F
wrfa ¥ smes o ax fea ol Al wer e &1 srae A8 s @ o 9w e
@ e wilurl & srafa |d & fasg R e of gan @ Rfte s @ o aad 8
I A gderor Seea A qd A erfew g e &1 Pe gifea o o) .
e g, Rraad w20 Moo /Re & ailde =8t @1l | dfics & v Wafle & meun 9 45
gr il wm@i & srgeu giem o feaRa ol

T§ FEAf AT Ue, Iwais &g WY B | e ¥ e Soraw swify fraRa @ fn o

Balaji Stone Crusher, D.Dun. -CTE-2022-23 Page 1 of :



7. U WU ¥ Wenla UA g aW ) sy @ e 3w 2

8. URWR @ AR W% 15 e FN a5Pdfe & Fmfor 5 1@ @en Stone Crusher Plant @ @it
mﬁﬁiﬁmﬁ“&;@l

9. WM o v & qreY oAy arg quEen @1 gAY SRl B uEe 03 HE ¥ RO 3w
srafera #§ Wfa &y b

10. SO & FaeE T TSR | fEm o, 5 aRadia ey quem wie O weel @ agen R

. mﬂagﬁmmmtﬁaﬁwmﬁwﬁﬁﬁmm,ﬁsaawmwn{waﬁ
FHEAT T W@ |

12 SEM & HaeE 3 WeR o, & oagu sl Rend sa T o) s weel o

13, SEnT ¥ e el R U Y O aen Saare g o @ od wew Rl @ smmf
g uF g fban @ |

14. g% WEAl @aa Crushing & Screening U1 §RT Stone Crusher — 100 Metric Ton/Hour, & e
& T B SO A 5 veR e uRade A o P el sra s sifard 8

15, wunT ¥ 9 @A @ fam e Rvardawor / wfear aRads sef 7 &)

16. JEm # @€ I I & famm wiw/eiea/ arrer / afoRaq Sosho de e & wiwar = )

17, IuNT gateRer e ARfEm —1986 # It wRa mRuEl @ srgare ghifE v

18, FE GRER (@ GRER W TEH GSE a6 Ta) Hed &1 ol i o

19. gd wifd RAgsl w warn @ e @ 5 | fEe waem sFeva w9 9 e o)

20. IEEHEA @ AR ovh wa R uige Refa @ o)

21. & WEAR Mo W AT, W0 Sed =rrerw, Wo sRa afwwer R wgwer P @8 @en
oy fdaer 9 g1 e e W R A Fdw /el & anft @l

22. WENT VeI ¥R, W wie, AeEd w9 I, efcfien wie, W wie s Al 20219

&

— {aRT wReE &1 Pid: AU ghiead ex|

23. el SEIAA ¥ wra yafavofy wiiqft wear 286-9(86) /2021 dated 12-08-2021 & SUre ST
el a

24.  This Consent is being issued as per the letter issued by Secretary Government of Uttarakhand vide letter no.
1590/V11-A-1/2021/9(244)/2019 dated 15-09-2021 subject to the final adjudication of the writ petition (PIL)
212/2019 before Hon’ble High Court of Uttarakhand (Trilok Chand Vs State of Uttarakhand)

25-  Unit has Obtained Anugya for establishment of stone crusher Via 2197/VII-A/2021/3(110)/21 Dated 29-09-2021

o a6 Swden Rfea Rftre wdl @ e @t o mnd @ oo e |
WW%WMMHI%MWﬁiﬁm_&mmlﬂéﬁrmw&f%mm
&g el 3 &) vl § wee W s frew @ Rar Rar 9r

v Rftre vd wrrw ol & w4 9U BN gu orife A REAfE 23052022 76 gum
e e v M o o srqure s Pafa e @ G, srmgen wenver ¥ weRfy uH
A @v R wmdm

LEED
kT
(810 smodo T
& s (wo)
go %o vd AP/ SRIGETAR :
vfefefr— e wft wRigy, Sarave gguv FraEv @, TEvga & yaart wrr At
&y e (vo)
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; UEPPCH)
— REGIONAL OFFICE
%“i%;'ﬁ‘? U‘ltarakimnd Pollution Control Beard
A5 E-115, Nehru Colony, Dehira Dun (Uttarakhand)
- Web ; wawueppebubigovin, E-mall : rodehraden@pmall.com
UKPCB/ROD/Con/DDN.-1809/2022-23/ @\ —= 2186 Date: 97 19
!1‘? = REGD. P (315.'1'.-{4&"‘{_t

To,

M/S Balaji Stone Crusher
Kh.No.1125Ka,1125Kha,1125Ga,1 304K ha,1305Kal116Ka,
1118Kha1125dha,989ga,990ga,991gha,1314khal403khami,
1404Ka,1407ga,1408Kha,1409Kha1411Kha,1415Ka,1415K ha,
1405Kha,1404Kha,1407Kha,Vill. Baluwala, Tehsil Vikasnagar

Distt. Dehradun

Consolidated Consent to Operate and Authorisation hercinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention &
Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under “Rule-6(2) of the “Hazardous and other Waste
(Management and Transboundary Movement) Rules, 2016” notified under “Environment
(Protection) Act, 1986” as npplicahle (to be referred herema.ﬁar as Water Act, Air Act and HW
Rules respechvel}')

CCA is hereby granted to M/S Balaji Stone Crusher located at Kh.No.-1125Ka, 1125Kha, 1125Ga, 1304Kha,
1305Ka, 1116Ka, 1118Kha, 1125dha, 989ga, 990ga, 991gha, 1314kha, 1403kha mi, 1404Ka, 1407ga,
1408Kha, 1409Kha, 1411Kha, 1415Ka, 1415Kha, 1405Kha, 1404Kha, 1407Kha, VillL BaluwalaTehsil
Yikasnagar, Distt. Dehradun subject to the provisions of the Water Act, Air Act and the orders that may be
made further and subject to following terms and conditions :-

1. This CCA is granted up to 31.03.2023 and valid for manufacturing of following products with Capital

Investment / Net Assets Values "3.67 Cr.:-
S. Last CTE Present CCA (Fresh) 7 i
No. Product Quantity Product , Quantity
(Per Hour) (Per Hour)
1 Stone, Grits, Chips, 100MTH Stone, Grits, Chips, 100MTH
Zeera, Sand Zeera, Sand

» 2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD) :-

Last CTE Present CCA (Fresh)
‘Trade I:Jﬁlumt Nil. Nil."
Sewage 2.0 KL.D 2.0 KLD

(ii) Trade effluent treatment and disposal - Nil.

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive treatment and disposzl
facility for the treatment of domestic waste as per norms.

3. Conditions under Air Act :-

(i) The epplicant shall use following fuel and install 2 comprehensive control system censisting of control

cquipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as 1o achieve the level of pollutants to the following standards :

Ambient Air Quantitv

& Stack attached with Stack’ | Type-}" Fuel Emission Emission
No hieight | of Fuel | - Quantity Control standards not
(ML) KLD/MTD | Egquipment to exceed
1. | D.G. Sct (500 KVA) 2.0 1SD . Acoustie: = ‘
Enclosure |
|

?)

Suspended Particulate
Matter (SPM)

Not to Exceed

ﬁﬂﬂ;:pjﬁi" g F




In case of stoppage of furctioning of air pelhution control equipment, production has 1o be st
immediately and this Board has to be intimated by fax/phone/email with a report in this regord 1g
dispateiied immediately.

(i) Noise from the D.G. Set and other source(s) should be conjroiled by providing an acoustic enclosure 2s is

required for meeting the ambient noise standards for night and day time as prescribed for respective "\

areas/zones (Industrizl, Commerciz!, Residential, Silence) which are as follows -

4 1 Standards Industrial Aren | Commercial Area Residential Ares Silence Zone

i-.f for !“Noise | Day | Night Day Night Day | Night | Day Night
_timtlevel “ o in | time time time time time | time time time
_ 57| db(A) Leg 75 7¢ 65 55 8 | 45 50 40
¢ Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
4. Conditions under H'W Rules :- '
(i) Number of authorization and date of issue : ~eeeeeseeee -

o

% N

(i) ‘The -Factory Manager of M/s Balaji Stone Crusher is hereby granted an

“rauthorization to operate a facility for collection and storage of Hazardous wastes.

(iif) The authorization is granted to operate a facility for generation, collection and storage

of hazardous wastes within factory premises for following category of wastes.

S.No Category Quantity of Waste for | Mode of Disposal
(Schedule-I & | which authorization is
Schedule-II) | being issued (MTA)
1 |Schedulel-S5.1 0.001 Store in MS Drum,

. Recyclable
(iv) The authorization shall be in force for 31.03.2023.
(v) The authorization is subject to the conditions stated below and the such conditions as
may-be specified in the rules for the time being in force under Environment (Protection)
Act, 1986.

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection)
Act, 1986, and the rules made there under.

(ii) The authorization and its renewal shal) be produced for inspection at the request of an
officer authorized by the SPCB/PCC.

(iij) The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, ¢équipment as working conditions as mentioned
in the application by the person authorized shall constitute a breach of his authorization.

(v) 1t is the duty of the authorized person to take prior permission of the SPCB/PCC to
close down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under
these rules. :

(vii) The unit shall comply with any other conditions specified in the guidelines issued by
the MoEF or CPCB/SPCB from time to time.
This CCA is valid for Crushing & Screening Process only.
Compulsory documents to be submitted by the Industry/Unit :-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW
Rules and Third Party Audit Report.
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
' Storage Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
Competent Authority reserves the right to change/modify/add any time any condition of
this CCA.

Mi/s Balaii Stane Crucher Nehradoun



Unit has to comply with the other genc.ral conditions as annexed herewith. Non
compliance of any provision of this CCA and provisions of the Water Act, Air Act and
HW Rules will results in legel action under the aforesaid Acts saud Rules.

L] P
Regional Officer (I/c)

-~

Copy to: Member Secretary, Uttarakhand Pollation Control Board, Dehradun for kind informztion please.

Regional Oﬂ/mer (I/e)

Annexure

Specific Conditions:

1. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee submitted
by the applicant could be assessed.

2. A Solid wastes generated from the industry has to be disposed in manner so that contamination of surface water

- bodies/ground water/soil etc. does not take place.

3. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.
" 4. The applicant shall develop green belt within the premises. _

5. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any violation of
stipulated conditions may attract legal action under the provisions of Water Act, Air Act and Environment
(Protection) Act and Rules made thereunder.

6. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

7. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and disposal
maugemmthsuchawny so that no waste water is discharged in water stream or water bodies.

8. Unit shall strictly comply with the provisions of the The Public Lh!n‘[ity Insurance Act, 1991 s amended
and Rules made there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly. :

9. There should be no effluent discharge outside the unit premises.

10. The stone crushing unit shall ensure all measures for pollution control as specified under the Environment
(Protection) Act, 1986 and Rules made there under, so that ambient air quality not exceed to prescribed
limit at any time.

11.The Stone Crushing Units/Screening Plants/Mobile Stone Crusher/Mobile Sereening Plants/Hot Mix
Plants/Ready Mix Plants shall strictly follow the Uttarskhand Stone Crushing Units/Sereening
Plants/Mobile Stone Crusher/Mobile Sereening Plants/Hot Mix Plants/Ready Mix Plants Anugya Nitti- 2021
(as amended time to time), promulgated by the State Government.

12. This consent is valid for Crushing.and Sereening only. If any change in process, product, capacity, unit
must be obtained fresh CTE/COP as per Act

13, This CCA valid for crushing of raw materia! (River Bed Materials) obtained from Jegitimate sources only.

14. The unit shall not operate during night hours as defined under Noise Rules-2000.

15. The CCA is valid for domestic effluent only. Industrial effluent should not be gererated.

16. The unit shall insure that no sand washing being carried out without prior consent of Board.

17. The unit shall ensure to submit compliance report along with ambient air qualily report within three
months from the date of issue of this order.

18. Unit shall ensure to control air quality followed by regular spray water in premises and link road.

19. Unit should comply as per the measures given in E(P) Rule-1986 as amended time to time. '

20. Unit should have all the valid permissions from the State Government and the concerning departments.

21. This Consent is being issucd as per the letter issued by Secretary Government of Uttarakhand vide letter no.
lSPOMi-A—IRﬂllﬂ(‘I“}(‘ZGI? dated 15-09-2021 subject to the final adjudication of the writ petition (PIL)
212/2019 before Hon'ble High Court of Uttarakhand (Trilok Chand Vs State of Uttarakhand).

" 22.This CCA issued in accordance with the license given by the Government of Uttarakhand vide no. 2197/V11-
A2021/3(110)21 Dated 29.09.2021 at any stage, if the said permission is suspended/Cancelled, tiis CCA will

be deemed cancelled.

M/s Balaji Stone Crusher, Dehradun



General Conditions:

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in & three momh
from the laboratory recognized by the MoE&F and shall report to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use eny new or altered outlet
for the discharge of effluent or gases emission or sewage waste fror the unit.

3. Treated waste water and domestic waste water shall be disposed joimtly at one disposal point. The applicant shall
provide discharge measurement equipment at final disposal point. '

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30.days .of receipt of this CCA. If, at any point of time, it is found that the industry is not
«complying with stipulated conditions or any further direction/instruction issued by the Board, legal action shall be
initiated.against the;applicant. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet
points, Air Pollution -Control equipment and stack for smooth sampling/monitoring of efficiency of pollution
control measures.

5. The industry shall provide “Inspection Book” at the time of inspection 1o the Board’s officials.

6. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to occur in
excess of standards laid down, such information shall be reported to the Board’s offices and all other concerned
offices. In case of failure of pollution control equipment, the production process connected to it shall be stopped
with immediate efiect. _

7. The industry shall operate in a manner so that all emissions be emitted through d.ésigna.ted chimney/stack only.

8. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it shall be
imperative to stop production in the industry with immediate effect and such-information shall be reported to
Board's offices. The industry shall be liableto pay compensation also in such cases as decided by the Competent
Authority.

9. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or emission
point. '

10. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

11.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without

ining prior permission of the Board.

12. Any unauthorized change in personnel, equipment as working condition 2s meationed in the epplication by the =

person authorized shall constitute a breach of his authorization. :

13. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

14. The authorization is valid for temporary storage of Hazardous Waste within premises only.

15. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission end waste generated within premises is displayed on Display Board
of size 6x4 feet outside the main factory gate within premises. g

16.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the fecility for
treatment, storage and disposal of hazardous waste.

17. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on or
before the 30™ day of June following to the financial year to which that return relates.

18. In case of any accident, complete details in the light of Form-14 of the Hazardous Rules shall be submitted to this

Board at the carliest. : )

19.1n no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Bonard.

21, Dried hazardous sludge from the process in the plant shall be stored in double lined HDPL pit constructed with
R.C.C. or such material which does not react with the waste contained in it.

22.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall be
displayed at appropriate position both in Hindi and English. . : :

23. The industry shall store non-ferrous metal waste, used oillspent-oil waste.in sezled diums placed on impervious
fioor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-processors.

24.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board. : i
Regional Officer (1/c)
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~ Uttarakhand Poltution Contro
: _;5?,;,'.'?- “Gawra Devi Paryavaran Bhawan”

468, IT Park, ra Road, Delira Dun (Uttarakhand)

AVs Shri Dheera] Singh Chauhan,
Khasra No.-72U1, Vill-Sahaspur, L
Tehsil - Vikasnagar, Distt- Dehradnn,

Consolidated Consent to Operste and Authorisation hercinafier referred fo ns the CCa
(Consalidated Cousent & suthorization) (Fresh) mder Section-25 of the “Water (Frevention
& Controb of Pollution) Act, 1974" and under Scction-21 of the *Air (Prevention & Control of
Pollution) Act, 19817 and Authorization under “Rule-6(2)" of the “Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016™ notified under
“Environment (Protection) Act, 1986™ as applicable (1o be referred hereinaficr as Water Act. Air
Act and HW Rules respectively).

. | CAFID 9618 Application No.- 1564128 |

CCA (Fresh) -
_Date : 23.05.2022
CCA is hereby granted 1o Mds Shri Dheeraj Singh Chauhan located at Khasra No.-721/1, Vi
Sahaspur, Tehsil - Vikasnagar, Distt- Debradun o the provisions of the Water Act, Air Act an!
Hazardous and Other Wasies (Management and Transboundary Movement) Rules, 2016 and
the orders that may be made further and subject to following terms and conditions °

1 This CCA is granted for a period up to 31 03.2023 and valid for collection of following with
Capital Investment / Net Assets Values T 106.58 lacs -

s = CTE Present CCA (Fresh)
" No. Product Quantiy Product Quantiny
(Per Year) (Per Year)
1. | Collection of Sand. 152262 MT Collection of Sand, | 152262 MT
Bajri & Boulders | Bairi & Boulders |

2. Specific Conditions under Water Act - x5
(i) The daily quantity of effluent discharge (KLD) -
CTE

| Present CCA (Fresh) =
_%‘ Nil ! Nil ~—
0.6 i 0.6

(i) Trade EMuent Treatment and Disposal: ......... Nl . g

(iii) Sewage Treatment and Disposal : The applicant shall provide comprehensive Septic
tank/Soak pits s is required with reference 1o influent quantity and quality.
1. Conditions under Air Act :-

(i) The applican shall usc following fuel and install a comprehensive control sysiem consisting
of control equipment as is required with reference 1o generation of emissions and uperalt

%m' the same continuously 30 as o achieve the level of pollutants 10 the following
S. | Sack Stack ] Type Fuel Emission Emission
No with hegin l of Fuel | Quantity Control stundards

M) * Equipment notto |
! . t"“:""‘:_'I.-_".'

! Ambient air quality 1

—— —
-

e

— T

=y T T

e ————————

- —




— ' ) Not to exceed 1 1H0mg/M”

(2411r. Average)

wopped

Mﬂmuwmk m.. 5) should be controlied by providing an acoustic
. kﬂiﬂl'l.l“::ﬂ: r[::iﬁ'lﬂt meeting the ambient noidk standards for night and day time as

prescribed for respective arcas/zones (Industrial, Commercial. Residential, Silence) which

are as follows -

Standards | industrial Area [Commercial Area |_Resiential Area |_Silence Zone

.lw- ’ fumetionug mﬂlﬂﬂﬁ control equipment, production has fo be
e Mqﬂﬂl lﬂlﬂq{ : o he mu:uu# by foxiphone/email with a report i

for Noise Day Night Day Night Day | Night
fevel in :,l gg____-_g time time time time | time
'difA)leq | TS 70 65 5 | B 45 S0 40 |

Dy time : from 6.00 am. 1o 10.00 p.m., Night fime: from 10.00 p.s. 10 6.00 am.

Conditions under Hazardous and Other Wastes (Management and Transhoundary
Movement) Rules, 2016 -
{i) The Factory Manager of ......NA...... is hereby granted an authorization fo operate 2
factlity for collection and storage of Hazardous wastes.
(i) The auwthorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes -

S.No. Calegory Quantity of Waste for which | Mode of Disposal
(Schedule-l & authorization is being issued |
Schedule-11) (MTA) =7

Not Applicable O TR

(i) Thé authorization shall be in force for & period from ....NA.......

(iv) The authorization is subject io the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,
1986,

Terms and conditions of authorization:-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
asuthorized by the SPCB/PCC.

{iii) The person authorized shall not rent, lend, seil, transfer or otherwise transport the hazardois

_’mmmwmﬁmm.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shail constitute a breach of his authorization

(¥) :Lﬁ;&nygfhﬂwhﬂmmﬂeprhrpﬂmhﬂm of the SPCB/PCC o close

(w)m:ulnﬂi:ﬁmhhmdnmwlhm&uhhduwn under these
n

(vil) The unit shall comply with any other conditions speci SEE il
MOEFRCC o ;,nﬂmuﬁme. specified in the guidelives issued by the

This CCA is valid of Collection of Sand, Bajri & Boulders only.

Compulsory documents to be submitted by the Industry/Usit -

(i} :“m-lmmh Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
oo Mmmmwﬂrm Movement) Rules, 2016 and

{(yg) MMhInVﬂhM(MI Rules, 1986

i meﬂﬂﬁtm photograph of ETP/APCy'Waste Storage

e




y ! Unit has 10 apply for renewnl of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/sdd any time any condition of this
CCA.

9. Unit has to comply with the offier genera! conditions ns annexed herewith. Non compliance
of any provision of this CCA ‘and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Managemont and Transboundary Movement) Rules, 2016 will
results in legal action wnder the aforesaid Acts and Rules, e

10.  The Unit shall comply all the conditions mentiones! in State government permission fetter
for picking of RBM issved vide letter no. 1156/VI1-1/163-Kha/2014 dated 31.07.2015 and
letter no. 664/VI-A-U2021/163 Kha'14 dated 22.10.2013. _ =

1. Tk“ﬂﬂeﬂr‘hmﬂhuﬂdhﬂnmmmw“hmg
department vide its lefier no. 317 dated 23 04 2022

1. The Unit shall comply all the conditions mentioned in Environment Clearance no
496/1(541)/2014 dated 21.052014 issued by SEIAA.

ber ry
Copy to - Regional Officer (l/c), Uttarakhand Pollution Control Board, un for

information and compliance of the same.
é
o : ﬁl

_,..ﬂ' Annesure
L. zwmm*mum with approved Mining Plan with the conditions
and Rules prescribed in this regard, and instruction issued time to time.
2. The Occupier shall ensure that whatever deployment of lsbour attract the Mines Act, the provision
thereof shall be strictly followed
3. The Occupicr shall ensure regular water sprinkling in critically grone to air pollution and having
high levels of Particulate Maner (PM) such as loading and unloading points and all transfer points
4. The Occupier shall undertaken adequate safeguard measures duning extraction of minor minerals and
ensure that due to this activity the hydro-geological refine of summounding area shall not be affected
5. Vehicular emission shail be kept under Contro! and regularly monitored. The sand, bajri & boulders
shall be carried out through the covered trucks only and vehicles carrying the sand/bajriboulders
*  shall not be overloaded.

6. Mining of sand, bajri & boulders only shall be carried out manually. No drilling/blasting etc shall be
carmied out.

7. Periodical medical examination of workers engaged in mining activity shall be carried out and
records maintained.

8. The shall take all ini ;
owﬁ.-r hmmwmnthm&

9. No change shall be made in mining technology and scope of mining work without pri
10.Mining shall be sarmied R * o
M out duration as permitted by competent authority.
{1.The Occupier shall comply with the directions/instructions issued by the i
e o by the competent authority from
12.The Occupier shall stricilly adhere 1 the of the Water i 3
e “‘:‘w Act, Air Act, Environment

13.The Occupier shall strictly adhere to the conditions
t

competent authority & provisions of spproved mining
14 The Occupier(s) shall mark the mining IS, A

General Conditions: -

! The applicant shall get analyse the sampies of ¢ Muenv/emission huzardous

wastes # least i
mmw-mwwumﬁrmdmmhhuxpc; once in a three

<3
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!‘-'p::zzuorwm"’“““"“““' ; i The

outlet for the discharge 01 GHERIE 1 | mmud@undjninl!rﬂmdwm“

T e
applicam

at final disposal point. :
rictly comply ¥ of this CCA and submit compliance report of
» mﬁmmﬂ ﬂjﬁ;ﬁw of his CCA. If, i any point of time, it is found that the
industry s not .ﬂwmumfmmmmmm
Board,

i manLmn house keeping. All valves/pipes/sewet/drains elc. must be lu_lk»prmf
:l mﬁl’:‘ﬂwnﬂnww the STP'SETPs inlet and outlet pomts, Air Poilution

IWﬂMhmmﬁMdpﬁm@mnﬂmﬂ
T-%ﬁpﬂ&ﬂ“”‘.hhdwqﬂpwsoﬁmms. " 2
 § 'ﬂunmduumucidﬂwmmmum.nwmmmmmu

connected to it shall be stopped with immediate effect.
lThinduﬂ‘yﬁdeil“whttlmMuhthdeuw
ey the aggiculture product:vity. human habtation ctc by the operation of industry
10.1n case of any damage 10 iy, \ _ l ¥
- hmwwnwhmmmmmmmmmﬂuu
be reported to Board's mmm&mnmmﬂﬂhmhmﬁn
decided by the Competent Authority. : .
11.The applicant mﬂwhﬂmdwhﬁmﬁwmw@m-mnw
production capacity/manufacturing process/capscity enhancement etc. o any change m effuent discharge
or cmission point.
li.ghmmﬁﬂﬁwmwmuinndﬂm with CCA. as
may be necessary.

13. The person suthorized shall not rent, lend, sell, transfer or otherwise transport the hazardous. waste without
obtaining. prior permission of the Roard.

14. Any unauthorized in as working coffition as mentioned in the application E
by the persin shall constitute a breach of his authorizarion. - A
15. 1t is the duty of the suthorized person to take prior permission of the Board to close down the facility

| ;
16. The authorization is valid for temporary storage of Hazardous Waste within premises only. i
17. The authorized agency shall ensure tha on-line data with regard to quantity and nature of hazardous
o chemicals being used in the plant as well as air emission and waste generated within premises 15 display ed
on Dispisy Board of size 6x4 feet out side the main factory gate within premises.
18K is duty of the authorized person o take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous wasie. }
19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30™ day of June following (o the financial year 10 which that return relates.
20.1n no case any hazardous waste shall be disposed off oa land, in anv drain, or into any water stream. All
spillage must also be safely collected and stored.
21. Before the hazardous waste is stored or dumped in the facility, applicant musi conduct a deailed physical
and chemical analysis of hazardous waste sample and repont to the Board.
22.Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE put

constructed with R.C.C. or such material which does not react with (e waste contained in it i
23, The storage ares should be fenced properly and

i
Board | ing and ‘Hazardons’
ﬂhdhﬁdummuhmmm o ef ;

M.MMMMMﬂMMdmdimmMMpwu1
impervious floor under covered shed. Hazardous waste if required shall be sold anly to Registercd
RecyclervRe-processors.

25.1n case of any ransportation of hazardous the details i
Wastes Rules, 2016 shall be hﬁl“l:'ﬂ ils in Form-10 of the Hazardous & Other

|
i
M i
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tf' ’ 3tate Level Environment Impact Assessment Authority, Ajabpur Kala, Mothorowalz
- Road, Dehradun , Uttarakhand.

(Constituted by Ministry of Environment and Forests, Government of India )

e No U0 y(s41y2014

Dated -, May, 2044
Shri Dheeraj Chauhan, S/o Shri Anand Singh Chauhan,
G- 290, Nehru Colony, Dehradun, e

Sub-  Environmental Clearance under EIA notification dated 14.09.2006 for Picking of sand, bajri and
boulders in Kh No- 72411, Village - Sahepur, Tehsil - Vikasnagar, District - Dehradun.

Su,
Kindly take reference to your applicationproposal dated 20.04 2014 regarding abowe mentioned
/) mvumhhnmuum According to the proposal, the total mine lease aen
o is 4614 Ha and located in privale land in Kh No- 7211, Village - Sahspur, Tehsll - Vikasnagar, District -

Dehradun., which GP.S coordinates are Latitude 307247396 N, MTNS‘JTSE'EWW
extractonimine site is a pan of river bed of Asan river

2. Afar coreful consideraion of your proposal and ofher materials on record SEIAA here by grants
Environmental Clearance subject to fulfiment/compliance of the foliowing conditions -

1} Legai status of the mining lease area shall remain unchanged and the Environmental Clearance is ben:
ww':rhh-mmmm-nuuhmuwmmww
specified in

2)" In cass of flash food and river changing its meandering course, then fresh proposal has to be submited for
grant of Environmental Clearance.

3) The project proponent shall formulate 3 transparent s unbiased procedure for engagement of labocrars
for sustanable extraction of the menor minerals from the mining leasg grea

4) The boungary of the mined lease area shall ba demarcated on ground by erecting pllars, gach inecros”
with its senal number, DGPS coordinates, forward an back bearing. and distance from adjomn piles 2
Tius demarcation will be done with the help of Reverws Department. A bench mark shafl be estabisne -
monitor depth of the mining

= 5 Exirachon of minor minerals shall be restricted o middle half of the wicth of river bed/mining site a't=
leaving intact the one-fourth of width of the rver bedimining site along its each bank Breaking of bou'se
shall nct be permitted In the mining lease are:

§) The coliection of minor minerals during @ working seeson shall siant from centre of the riverimining sre
vadth and shal gradually extend 1o the boundaty of the permissible area $0 as 10 ensure mainienance of
river geometry. The maximum permissible depth for coliection of minor minare's at centre of the fiver/maney;
site width shall be fced et 1.5 metar of up %0 ground walet level whichever is less.

7) Exiraction of minor minesal is permitted from 1 October of every year to 15% June of the subsequent yo
or onset of monsoon whichever is earlier. It shal be ensured that no mining activity is camied out during the
monsoon season. Workers should be edvised and protected agains! fiash 0od during 1= June to 15% Jun:
and 1* Oct 1o 31 Oct during which fhere may be rains inthe hills

8) The project proponent has 1o regulste end maintain record of tha cuanty of minor minerals extracted
Guring & season, The monitoring &hall be ensured by Mines Department District Administration from vme ©
time.

8) Tha mining work shall be exclusively manyal. No mechanical wort. of ériling/lasting should be invoned &
any stage. Minor minerals shall be coectsd manually by vsng hand tools and use of explosives and hes
machincries for breaking'oslection of minor minerals are strictly pronioiied The use of JCE. for minng &
strictly prohibted.

10) The colloction time of river bed materials (28M) shall be from sun-nse & sun-sat

| _}«‘\":J—*
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11) The project proponent shall strictly adhere 1o the nomms of Transport Department in refisining from use of L
poliuting and less fue! efficient vehicles for ransporting extracted minor minerals. There shall be no over & §
loading of vehicles as per standard norms of Central Govemment/State Govemment™Hon'ble Courts frum 4
time to fime.

12) There shafl be no labour camp In e mining lease area for the Isbour engaged in collection of the minor « .
minerais, The labour.engaged in collectionextraction work shall be provided free fuel wood/aternate source
of encrgy 1o avoid any pressum on adpining forest land.

13) The project proponent shall ensure that maximum local labour be anfiaged and hence employment
opportunity provided. The project proponent shafl follow ot safety measures for labour force engaged in
accordance wih respected ActsRuies v "

14) The project proponent shall prepare the plan of mining in conformity with the mine lease conditions and the
Rules prescribed in this regard thereby clearly delineating the No Work Zone in the mine lease areaie the
distance from the bank of riverimine site 1o be left un-worked (Non mining area), distance from the bridges -
etc. It should be minimum 3m. o/

15) The project proponent shall undertake adequate saleguard measures during extraction of river bed matenal
and ensure that due to this activity the hydro-geological regime of the sumounding area are nol affected.

The proponent should not interfere with the flow of water and amount of water.

1) The project proponent shall ensure refraining from leaving behind clothes, personal belongings of labour
engaged, polythene, plastic bottles, carton eic or any other solid waste in work sfte at the end of working
$2850n.

17) The project proponent shall provide protective respiratory devices 10 workers working in dusty areas and
they shall also be provided with adequate training and information on safety and health aspects. Periodical -
medical examination of the workers engaged in the projact shall be carfied out and records maintained

18) Committment made in €M P should be strictly followed.

19) Project proponents shall submit half-yearty self-monitoring report, indicatieg status of compliance to the
condtions stipuialed in the approval. 1o the SEIAA

20) The project proponent shall ensure compliance to provisions of the all Acts, Rules, chmam
Guidelines, for the time being in force, as appicable bo the project

21) Link Road from mining site to main Road shall be maintained by the project-proponent.

~22) The topsoll if any shall be stalked af earmarked site only. It shall be used for reclamation.

—23) Mineral handiing, loading and unioading ereas including all the transler points should have efficient dus’
control amangements. These should be properly maintained & operated.

~ 24) Effective saleguard measures, sich as regular water sprinkiing shall be carried out in critical areas prone tc ¢

air polution and having high levels of particuiate matter such as lpading and unloading point and all transter
points. Extensive water sprinkiing shall be carried out on haul roads. it should be ensured that the Ambient
Air Quality parameters conform (o the noms prescribed by the Central Pollution Control Board in this

25) Project proponént §hall ensure sie Specific River training works, plantations, voluntary work If necessary.

26) The Authority reserves the right to add additional safeguard measures subsequently, if found necessary
and to take action including revoking of the environment dlearance under the provisions of the Environmer!
protection act 1986 to effective implementation of the suggested safeguard measures in 8 time bound and
satisfactory manner. ¢

27) A copy of the clearance letter shall be sent by the proponent 10 concemed Panchayat, Zila Parishad |
Municipal Corporation, Urban lccal body and the local NGO, if any, from whom suggesfons’
representations . If any, were recelved whie

w proposa’ .

28) The project proponent should advertise in ot least two local Newspapers widely circulated in the region, one
of whith shall be in-the' vemacular language informing that the project has been accorded environment=!
clearance and copies of clearance letiers are avalable in the office of SEIAA, UMarskhand The
advertisement should be made within 7 days from the day of issue of the claarance lefter

29) The SEIAA Uttarakhand reserves the right to withdraw the Enviconmenta! Clearance subject to any changs
in the mining policy by the Stale Government of Utiarskhand, as may be applicable 1o this project.

1'-"]'"*




Py

30) Any appeal against this Environment Clearance shall i with the Nafional Green Tribunal, € prefervad. witti
& period of 30 days as prescibed under section of the Natonal Green Tribunal At 2010,
Hlltllsﬁww then: fresh Environment Clearance s o be obtained under £1%

o activity shall be undertaken §! the Enwonment Clearars 1

Mhmmﬂhbmmummumﬂuuduw

1) A study shall be caried out af loast over in @ year tough mines and geokogy department relaling 1
replenishment of the mineral 50 as o ensure that the quantty of mineral © be removed does ot .
= exceod the' siltation ¥ avold ever explaitation of mineral, which may adversely afisct the dynamcs ¢
river. A copy of said study report shall be submitied 1o the regional office of the Maestry of Ervdironment

and Fores! Lucknow and SEIAA, Ultarakhand

2) Mining Department will inform the proposed quantity of R BM 1o this Authortty.

3) The Geology and Mining unit of Industry Depariment shall ensure sit2 specific river training works 2t the
work sile 1o ensure bank protection. Mining depariment should ensure that & Compus hund for the
purpose wili be sel up and kept at the disposal of District Magistrate.

q The Geology and Mining unit of Industry Department shall dentify an agency for reguiariperadica’ ©
* monisAing of Guality of groiind wiiter of existing hand pumps and tube walls in e viciny of the Mg

N —

ste

i 5) Digita! processing of the entre lease ares using remote sansing lechnique should be done by Geology
and Mining department regularty once in three years for moniloring the change of fiver course. 1 any

_ and report should be submitied to the Ministry of Environment and Forests, Regiona ofice 2! Luciron

i and SEIAA, Utarakhand. /

{ . {AR. Sinha)

Kember Secretary

\/lh.- vmmwauu-ﬁ-um
| 1) Secretary, Environment, Forests and Environment, CGO complex, New Db
| 2) Principal Secretary, Environment and Forests, Govemment of Uttarakhand, Detvadun.
31 Director, Regional office (Central) MOEF, 5 floor, Kendiiya Bhawan, Sector-H Aligani. Lucknow
m#wwwmmwm
s: District Magistrate, Dehradun.
§) Director, Industry, Geology and Mining Uni, Govt of Uttarakhand. The unit shall comply the Specifc
Conditions and submit the report 1o SEIAA Utiarakhand.

7) Concerned Divisional Forest Officer. 0
| ) Guard e 4fc.L

(AR Sinha)
Member Secretary
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HEAD OFFICE
Uttarakhand Pollution Control Board
“Gaura Devi Paryavaran Bhawan”
46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

L Wb 1 www urppebuk gnvin, Eomnil ; msskpebayahoo.com
UKPCB/HO/Con/S-66072022 | $'§R Date: (- 06.2022
REGD. POST

To,
M/s Shri Dinesh Prasad Semwal,
Khasra No.-651/1, 716, 717/2, 719,
Vill-Jassowala, Tehsil-Vikasnagar,
Distt- Dehradun,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974" and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under “Rule-6(2)" of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016" notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

CAFID -9619 Application No.- 2564259
CCA (Fresh)
Date : 17.05.2022

CCA is hereby granted to M/s Shri Dinesh Prasad Semwal located at Khasra No.-651/1, 716,

7172, 119, Vill-Jassowala, Tehsil-Vikasnagar, Distt- Dehradun to the provisions of the Water

Act, Air Act and Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016 and the orders that may be made further and subject to following terms and

conditions :- 2

1 This CCA is granted for a period up to 31.03.2023 and valid for collection of following with
Capital Investment / Net Assets Values ¥ 37.74 lacs -

5. CTE Present CCA (Fresh)
No. Product Quantity Product Quantity
(Per Year) (Per Year)
I Collection of Sand, 53922 MT Collection of Sand, 53922 MT
Bajri & Boulders Bajri & Boulders

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-

CTE Present CCA (Fresh)
Trade Effluent Nil Nil
Sewage 0.2 0.2
(ii) Trade EfMuent Treatment and Disposal: ............Nil.............

(iii) Sewage Treatment and Disposal : The applicant shall provide comprehensive Septic
tank/Soak pits as is required with reference to influent quantity and quality.
3. Conditions under Air Act :-
(i) The applicant shall use following fuel and install a comprehensive control system consisting

of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
S. | Stack attached | Stack | Type Fuel Emission Emission
No with height | of Fuel | Quantity Control standards
(Mt) Equipment not to
exceed

Qrannad hv CamSecanng
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Ambicnt air quality

3
[ | Particulate Matter (M) Not to exceed u}ﬂ?ﬂ%ﬁﬁgd

In case of stoppage of functioning of air pollution control equipment, praf!uc{iaJ: has to .E_ae
stopped immediately and this Board has to be intimated by fax/phone/email with a report in

this regard to be dispatched immediately.

(i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure s is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area [Commercial Area | Residential Area | Silence Zone

for Noise| Day | Night Day Night Day Night Day | Night
level in | time time time time time time time time

db(A) Leq | 75 70 65 55 55 45 50 | 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-
(i) The Factory Manager of ......NA...... is hereby granted an authorization to operate 2
facility for collection and storage of Hazardous wastes.
(i) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-I & authorization is being issued
Schedule-IT) (MTA)

Not Applicable

(iii) The authorization shall be in force for a period from ....NA.......
(iv) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,

1986.

Terms and conditions of authorization:-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person autherized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility. :

(vi) An application for the renewal of an authorization shall be made as laid down under these

rules. ,
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the

MoEF&CC or CPCB/SPCB from time to time.
5. This CCA is valid of Collection of Sand, Bajri & Boulders only.

6. Compulsory documents to be submitted by the Industry/Unit :-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-
and Other Wastes (Management and Transboundary Movement) Rules, 2

Third Party Audit Report.
(ii) Environment Statement in Form-V o

-2-

10 under Hazardous
016 and

f Environment (Protection) Rules, 1986.
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UKECB
(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

7. Unit :::.:: apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right 1o change/modify/add any time any condition of this
9, Ef:hns to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Alr Act and Hazardous
and Other Wastes (Mamagement and Transboundary Movement) Rules, 2016 will

results in legal action under the aforesaid Acts and Rules. W
- 10.  The Unit shall comply all the conditions mentioned in State government permission letter
for picking of RBM issued vide letter no. 1779/V11-A-1/2021-158 Kha/14 dated 22.10.2021.
1. The Unit shall comply all the conditions mentioned in Environment Clearance no.
1497/1(542)204 dated 31.05.2014 issued by SEIAA.

Copy to :- Regional Officer (l/c), Uttarakhand Pollution Control Board,
information and compliance of the same.

- % Envl:EnnE!:l'nwgﬁ?‘

Annexure

Specific Conditions:

1. The Occupier shall under take mining in conformity with approved Mining Plan with the conditions
and Rules prescribed in this regard, and instruction issued time to time.

2. The Occupier shall ensure that whatever deployment of labour attract the Mines Act, the provision
thereof shall be strictly followed.

3. The Occupier shall ensure regular water sprinkling in critically prone to air pollution and having
high levels of Particulate Matter (PM) such as loading and unloading points and all transfer points.

4. The Occupier shall undertaken adequate safeguard measures during extraction of minor minerals and
ensure that due to this activity the hydro-geological refine of surrounding area shall not be affected.

5. Vehicular emission shall be kept under Control and regularly monitored. The sand, bajri & boulders
shall be carried out through the covered trucks only and vehicles carrying the sand/bajri/boulders
shall not be overloaded.

6. Mining of sand, bajri & boulders only shall be carried out manually. No drilling/blasting etc shall be
carried out.

7. Periodical medical examination of workers engaged in mining activity shall be carried out and
records maintained,

= 8. The Occupier shall take all precautionary measures during mining operation for conservation &
protection of endangered fauna & flora etc.

9. No change shall be made in mining technology and scope of mining work without prior approval of
competent authority,

10.Mining shall be cartied out in stipulated time and duration as permitted by competent authority.

11.The Occupier shall comply with the directions/instructions issued by the competent authority from
time to time,

12.The Occupier shall strictly adhere to the provisions of the Water Act, Air Act, Environment
(Protection) Act, and Rules/Notifications made thereunder.

13.The Occupier shall strictly adhere to the conditions of Environment Clearance issued by the
competent authority & provisions of approved mining plan, scrupulously.

14.The Occupier(s) shall mark the mining area as per allotted mining lease by Competent Authority and
mining shall be carried out only in approval mining area.

General Conditions:-

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF&CC and shall report to the UKPCB.

<3
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i 1 into uise any new or altered
2. The applicant shall however, nat without the prior consent of the Board bring into y

for the dischange of effluent or gases emission of sewage waste from the unit. i

3. :er:ttcdmwah:t: lf:al::?md domestic '.Evanslc water shall be dispﬁ:d jﬂi“lul" ?:t one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point. "

4. TEI:l: applicant ‘;hall strictly ctmpiy with conditions of this CCA and suhm'! cm?p"mi"l ‘:frujllc ll:loa': ll:’:
stipulated conditions within 30 days of receipt of this CCA. If, at any point of time, it 18 3% 570 0 ==
industry is not complying with stipulated conditions or any further dircetion/instruction issued by
Board, legal action shall be initiated against the applicant. [

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ctc. must be le_ak-proo .

6. The industry shall provide uninterrupted entry to the STP'SETP's inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution coplml Ineasures.

7. The industry shall provide “Inspection Book™ at the lime of inspection to the Board's oﬂ’.imh-

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or IS apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process
connected to it shall be stopped with immediate effect. .

9. The industry shall operate in a manner so that all emissions be emitted through designated
chimneyi/stack only. ;

10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall
be reported to Board's offices. The industry shall be liable to pay compensation also in such cases as
decided by the Competent Authority.

11.The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point.
12.The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.
14. Any unauthorized change in personnel, cquipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.
15. It is the duty of the authorized person to take prior permission of the Board to close down the facility.
16. The authorization is valid for temporary storage of Hazardous Waste within premises only.
17.The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet out side the main factory gate within premises.
18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
19.The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30" day of June following to the financial year to which that return relates.
20.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
21.Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.
22.Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’
shall be displayed at appropriate position both in Hindi and English.
24.The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
25.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous & Other
Wastes Rules, 2016 shall be submitted to the Board.

Environmen r

il -
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State Level Environment Impact Assessment Authority, Ajabpur Kala, Mothorowala
Road, Dehradun , Uttarakhand.

Ta,

(Constituted by Ministry of Environment and Forests, Government of India.)

No Y47 1(542)2014

: : Dated 3.9 May, 2014
Shri Dinesh Prashad Semwal, Slo Shri Bhagwat Prashad Semwal, Ly
Ilorﬂmulg. District - Delmi@n. _ : T

it

Sub-  Environmental Clearance under EIA notiﬂcalim dated 14.09.2006 for Ptcklng of sand ba,lrhnd

Sir,

boulders in Kh No- 651/1, 716, 747/2 & 719 Village - Jasowala, Tehsil - Vikasnagar, District -
Dehradun. '

Kindly take- reference to your appiication/proposal dated 29.04.2014 regarding above mentioned

subject. Your proposal has been examined by this Authority. According to the proposal, the total mine lease area .
E229 Hauﬂb;atgglmpmm#nhxbmasm 716, 717/2 & 719 Village - Jasowala, Tehsil -

which G.P.S coordinates are Lalitude: 30°4'426°N, Longitude:77%45'41 6°E. The proposed

mdracbuﬂnlmsfmsapanolrtverbuddﬁsmm

2

mmmammmmmmmsmmwgm

Environmental Clearance subject to fulfiilment/compliance of the following conditions:-

1)

2)
3)

4

&)

°

Legal status of the mining lease area shall remain unchanged and the Environmental Clearance is being
grented only for the lease period. mmmmmmmmhwmmmm ,
specified in the proposal.
|nmdwmmmmmummmmwmmmmm s
grant of Environmental Clearance. ;
mmwtmmamamwmmmwmm
for sustainable extraction of the minor minerals from the mining lease area. '

The boundary of the mined lease area shall be demarcated on ground by erecting pillars, each inscribed
with its serial number, DGPS coordinates, forward and back bearing, and distance from adjoin pillars elc.
Tlusdamarcationwillbedummmmeheipofmmnthbemhmammﬂlbemwwdb
monitor depth of the mining. :

.qui_mnfrnlmrrrungralssfwllbgrasmedbmﬁ:lahaﬁollhemumlmerbedfmwrgs!sanar :

leaving infact the one-fourth of width of the river bed/mining site along its each bank. Breaking of boulders
shall not be permitted in the mining lease aree.

The collection of minor minerals during a working sesson shall slart from cenlre of the river/mining site
width and shall gradually extend to the boundary of the permissible area so as to ensure maintenance of

river geometry. The maximum permissible depth for coliecion of minor minerals at centre of the river/mining
site width shall be fixed at 1.5 meter or up © ground water leve! whichever is less. : :
Extraction of minor mineral is permitted from 12 October of every year to 15% June of the subsequent ysar
nmnse!bfnumon‘mrctmaris earier. It shal ba ensured that no mining activity Is camied out during the
monsoon season. Workers should b advised and protected against flash flood during 14 June o 15 June
and 1"0clto31“0ctdurlngmd1t!memayheldmhhhﬁs

The project proponent has o regulate and maintain record of the quanfity of minor minerals extracted
during a season. The monitaring shall be ensured by Mines Department/District Administration from time ¥
ime.

The mining work shall be exclusively manusl. No mechanical work or driirig/blasting should b involved &t
any stage. Minor minerals shall be coflected manually by using hand tools end use of éxplosives &nd heavy
machineries for breaking/collettion of minor minzrais &re sm”ﬁ}' prohibited. The use of J.C 8. for mining &
striclly prohibiled.

10) The collection time of river bed melerials (RBM) shafl bs from sun-rise lo sun-sel.

—jk—@%”&«"f\
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11) The project proponent shall strictly adhere 1o the norms of Transport Department in refraining kom use of
poliuting and less fuel efficient vehicles for transporting exiracted minor minerals. There shall be no over

loading of vehicles as per standard norms of Central Government/State GovemmentHoa'bie Cowts fom
time fo time.

12y Mﬁﬂhm‘%mhhn&mh&mhhah&m%hcﬂﬁmdhﬂu' '

minerals, The labour engaged in collection/extraction work shall be provided free fuel woodistiemate soure
of energy-to avoid any pressure on adjoining forest land.
13)mmmmmmammmmmmwwww

opportunity provided. mmmmmammhmmuinndn '

accordance with respected Acts/Rules.

14) mwwmmmmumhmmmmmmmum
Rules prescribed in this regard thereby clearly delineating the No Work Zone in the mine fease area ie. the
distance from the bank of river/mine site to be leR un-worked (Non mining area), distance from the bridges
etc. It should be minimum 3m. -

15) ﬂnmmdpmpwmmlmﬁeqmmmdmmdmmdmhﬂm
and ensure that due 1o this activity the hydro-geological regime of the surmounding area are nol afiected.
The proponent should not interfere with the flow of water and amount of water.

16) The project proponent shall ensure refraining from leaving behind clothes, personal belongings of tebour

engged powlom plasbcboues mmumwmmmmmmmmaunum =

; SBEBOMy B el ELEN Lo

m mmmmmmmpmmmmmm huqm-m' :

they shall also be provided with adequate training and information on safety and health aspects. Periodical
medical examination of the workers engaged in the project shall be carried out and records maintained.
18) Commitiment made in E.M.P. should be strictly followed.
19) Prnpdpmnustmlwmwmseﬁmmgmmmm status of compliznce t the
conditions stipulated in the approval, to the SEIAA.
ZU]TmmmneMshnmummpiamhpmmmuﬂmalMs Rmas.wau
 Guidelines; forthetime being in force; as applicable to the project. -
21) Link Road from mining site to main Road shall be maintained by the project-proponent.
22) Ttutopsoddanyshaﬂbeslaﬁ;edaleamhﬂsﬂeuﬂ It shall be used for reclamation.
23) Mineral handiing, loading and unloading areas including all the transfer points should have efficient dust
control arrangements. These should be properly maintained & operaled.
24) Effective safeguard measures, such as regular water sprinkiing shall be carried out in critical areas prone 1o
air pollution and having high levels of particulate matter such as loading and unloading point and afl transter

points. Extensive waler sprinkling shali be carried out on haul roads. it should be ensured that the Amiisnt .
Alr Quality pammetersopnfomhlhemrmspfmmed by H'«eCentfalPoﬂmmCﬂtmlBﬂdnhs.

25) Pm}eclpmponeﬂshallmalm Specific River training viorks, plantations, voluntary work & necessary.

26) The Authority reserves. the right to add additional safeguard measures subsequently, if found necassary
and to take action including revoking of the envionment clearance under the provisions of fie Environment
protection act 1886 fo effecﬁm impiemenlamn of the suggested safeguard masureshaﬁubmﬂard
salisfactory manner.

27) A copy of the clearance letter shzll be senl by the proponent to concemed Panchayat, Zﬁa Parished |
Municipal Corporation, UrbaniocalbodyardmehcaINGO Ha;'ly,frommmaqgm-

. representations; if any, weré‘received While processing the proposal.

28) The project proponent should advertise in at least wo local Newspapers widely circulated in Fie rgion, one
of which shall-be in the vemacular language informing that the project has been accorded enviranmental
ciearance “and coples of clearance lefiers -are available in the office of SEIAA, Utterathand. The

: advertisement should be made within 7 days from the day of issue of the clearance letler,

¢ 29) The SEIAA Uttarakhand reserves the right to willdraw the Environmental Clearance subject {o any change

in the mining policy by the State Govemiment of Ullarekhand, 2s may be applcable to tis projoct.



30:1 Any appeal against this Environment Clearance shall lie with the National Green Tribunal, if prefemed, within
aummmﬂm&mumrmdmummrmsmmw g

31) If this Environmental Clearance is transferred then fresh Environment Clearance is lo be obtained under EIA
nofification dated 14.09.2006. However, no activity shall be undertaken ill f22 Environment Clearance is
transferred in his name and he is lawfully bound to Comply with the conditions of the Environmental

Clearance.
Specific Conditions:-( To be followed by Director fndusgn Geology and Mining Unlg, Govi. of
Uttarakhand).

EMR | Aﬁudxs!plbewnedmﬂﬁhﬁmhammhmmwmdmmmw
replenishment of the mineral so as to ensure that the quaniity of mineral to be removed does not
exceed the siltation to avoid over exploitation of mineral, which may adversely afiect the dynamics of
river. A copy of said study report shall be submitted o the regional office of the Ministry of Environment
and Forest Lucknow and SEIAA, Uttarakhand,

2) Mining Department will inform the proposed quantity of R.B.M to this Authority.

3) The Geology and Mining unit of Industry Department shall ensure site specific fiver training works at the
work sile. to ensure bank' protection. MMWNHMM@WMNM .

 -“plifpose-willbe et tip-and Kept at the disposal of District Magistiate.

4) The Geology and Mining unit of Industry Department shall identify an agency for regular/periodical
MMﬂmmn[gmmﬂeﬂsmewuhenhhhﬁﬂydmm
site.

5) Digital processing of the entire lease area using remote sensing technique should be done by Geology
and Mining department regularly once in three years for monitoring the change of river course, if any

: meonslmmmmmmndmwmwmmmmmﬂﬁmmgmoﬁnmm

(A.R. Sinha)
* Member Secretary

\ﬁo e 31(s4mu14uatad as above
: Copy for information a ion fo-
1) Secretary, &vkmMFumtswﬂEmanOGOmpm. New Dalhi. ,
7). Principal Secrgary atand Forests, Govermentof Utarakhand, Defrdun.
%) Di mfj Regmatumoe "(Central)

MOEF, 5% floor, Kendriya Bhawan, Sector-H Aliganj, Lucknow.
4) Principal Chief Conservalor of Forests (Wildife)/ Chief Wid Life Warden, Dehradun.
5) District Magistrate, Dehradun.
6) Director, Industry, GeﬂbgymMumgUruLthoIUﬁarakhand ﬁwmwumwmesm
Conditions and submit the report to SEIAA Uttarakhand. _ :
7) Concerned Divisional Forest Officer. : \—e
8) Guard File. *Q‘—QQ“
. , - (AR.Sinha)
Member Secretary

L]
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Guavernment of Intha
Ministry of Jal Shakti
Department of Water Resources, |
River Development & Ganga Rejuvenaton
Central Ground Water Authonty

By (yra Franft 39 e wnor o)
Certificate of Exemption for Ground Water Withdrawal
Project Name Mis Balaj Stone Crusher
Project Address Khasra No. 1125ka Kha Ana Ga Village-baluwala, Tehsil-vikasnagar
Village: Baluwala Block Vikasnagar
District Dehradun State: Uttarakhand
Pin Code
Cormimunication Address: 19, Quality Complex, Rajpur Road, Dehragun. Raipur. Dehradun, Uttarakhand -
248001 ;
. Address of CGWB Regional Office . Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
s Baluwala , Near Urja Bhawan, Dehradun, Denhradun, Uttarakhand - 248001
1. Applcaton No. 21-4/1851/UT/INDI2022 2 Calegory Safe
} (GWRE 2020)
3. Project Stalus. Exisling Project 4. Valid From 0111/2022
& Ground Water Apstraction Permitted.
Frash Water Saline Water Dewatering Total
n¥day m'/year m?day m?/year m'lday m¥year m*/day mYyear
774

This is 1o cedify that as per information furnished by the applicant, M/s M/S BALAJI STONE CRUSHER comes under

Micro and Small Enterpnses category and has ground waler withdrawal of less than 10 cum/day. As per S O 3288(E)

dated 24/09/2020 by Departmert Of Water Resources, River Development and Ganga Rejuvenauon. guidelines to

regulate and control ground waler extraction in India, 2020 Micro and small Enterprises drawing ground water less than
7 cumiday are exempled.

The firm 2 exevipled from seeking NOC. The firm shall install digital water flow meler on all ground waier absiraction
structures and mantain the logbook. ‘

This cerlificate s syslem generated and based on infoermalion provided by the applicanl. CGWA has not verified the
claim made by applicant. Any false information furnished/ violation by the applicant, shall invite legal action agains!
himfher as per S 0. 3289(E) dated 24/09/2020.
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REGIONAL OFFICE
Uttarakhand Pollution Control Board
E-115, Nehru Colony,
Dehradun-248001

Ambient Air Quality Monitoring Report

Report No/AAQMS/20,212022-23

1. Name and address of the industry :

2. Date of Monitoring

3. Monitoring team

M/s BalajiStone Crusher
Vill- Kaluwala Tehsil Vikas Nagar

Dehradun
17.12.2022

Mr. Ravinder Pundir, Scientific Assistant
Mr. Deependra Bhatt, Monitoring Asstt.

Ambient Air Location of Monitoring | Ambient Air Prescribe Standards
Quality Quality for Ambient Air ,
Monitoring Measured Value | Quality as per EP
Parameters (ng/m3) Rules 1986
(ng/m3)

Within the premises of

Stone Crusher Near 408.33
Suspended Particular | Dharamkanta
Matter 600

Within the premises of

stone crusher Near Dug 511.81 |

area

v.-r"
\?)\'\r'v 1..“_.1#‘-
Scientifi¢ Assistant Asstt. Scientific Officer Regional officer (1/C)



&3 Frgter e REGIONAL OFFICE

Geee vz a8 Uttarakhand Pollution Control Board

7= E-115, Nehru Colony, Dehradun-24
$-115, 75 .aﬂ'\'@—m1 hﬁ » Nehru Colony, Dehradun-248001
a1/ 4

)\

i)

E LEVEL MONITORING REPORT

1-Name of Location : M/s Balaji Stone Crusher
2-Address : Baluwala Vikasnagar Dehradun
3-Date of Monitoring & time / 17/12/2022 ] .
4-Monitored by : Mr. Ravinder Pundir (S.A.), Mr. Deependra Bhatt (M.A.) ; .'
Sr.No. | Monitoring Point All Values are in Leq dB
L(min) L{max) Observed Leq
Values (Day
time)
1. On the premises of Stone Crusher 63.2 66.7 65.1 L
near Office Area
2. Near Entrance Gate of the Stone 65.2 73.2 68.8
Crusher
North East side of Stone Crusher 70.1 73.6 71.55
% (near raw material yard) |
4. East- South direction of Stone 71.8 73.8 72.59
| Crusher (near screening plant area)
5. South- North side of Stone Crusher 60.6 636 62.08
Standard
Sr.No. Category of Area/Zone Noise Level dB (A)
1 Day Time | Night Time
1. Industrial T 65
2. Commercial 65 55
3. Residential 55 45
4, Silence 50 40

| . h \h
. %ﬂ/ &\»\M o -
Monito Assistant Scientific Assistant Assistant Scientific Officer Regional officer (l/c)
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3. TN PR /INT @ W 31 Rw -

HOW0 | AW agdd | OFOR TEN &A% (20%)

01 | ac@ren | Romw R | Iwwes [ 1304 @ 1305 T 1116 &, | B THAT 3.043 80 dufa
1118, 11258, 1312 W, 9897, | (0.122080+1.488080+1.433 20)
9907, 9919, 1314@ 1403
M0, 1404 &, 1411 B, 1407
T, 1408 W/, 1409 T, 14113,
1414, 1415®, 14058, 1406
@, 1407 T, 1125 F, 1125 G,

1125 7,
4. W DR/ GAMT @ B YR e (e7/ 9 wver) 100 g9 /3ftEver) (T v @ FER)
5 R e &1 fagwor - _
H0H0 A W1 (5—Helr) g (%o ) GRlc
ot 08530921€0520825 20,000.00 13.09.2021

6. INTT T YO TNF VAV U3 @ G N ~HACH da W A A g 05 (i) W §

frre oy o3 @1 e PR 81

(1) Frifera SufrenieT Wex @ WY YA FEN UK10CHC0311/210010160 i@ 12082021 g1 A
diver fifg @ afa v o= Ffa fsar o 2

(2) Tt SufraeT SXEEl ® WAV T3 WA UK10CHC0711/210001466 I 07.07.2021 g0 Al
e e @ afta v o3 ffa s n 2

() Frafera Sufrenfiam) Siaren @ TV T3 WET UK10CHC0711/210001464 f1ia 07.07.2021 g1 AR
ge fife @ af= wmwr o= ffa R mn &

(4) Fraferg SufrenRieR ST @ YA U3 W@ UK10CHC0711/210001463 371 07.07.2021 21 41
Tein AR o uRE e o Frfa R T R
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Che Gazette of Iudia

EXTRAORDINARY
9 1@V 3 -I9-TUE (ii)
PART TI—Section 3—Sub-section (ji)

wifiswT A gt
PUBLISHED BY AUTHORITY -

T e

# 1539)
No. 1539]

w3 fasett, yewmafoam, fommar 13, 2007 /3mmgror 22, 1929
NEW DELHI, THURSDAY, DECEMBER 13, 2007/AGRAHA YANA 22, 1929

qaferor UH 7 gaeE
e
=4 fewedt, 13 famea, 2007

T3, 2125(37) —wafeE, wHiey (ge) Frammee,
1985 % fam s R Is-fram (3) F @ (9) e @
o, Ta0EvE | 39 Nfafafug e fau o= g A
TR wa @ vlem % fo ot R € 3, % v
fafvr= nfafafial @ wimy & < fog fois | wead,
1989 % € FILAL 102(H) F 780 0F AN I/ F
§ off;

sw, wafE, 39 wfigen o gl B A9 afnaf
w4iq 1=, 3w o g § wfiea fem mn € oln @ o
97 T sheifrs wemdl %1 aefa 39 ot 37 W wiowu
wmA % fem Fronfrdw o Fvifa feg mo ¥

i, wAfE, st 9ot % i A e vEE W
qeaied 154 & wage Frgam @ gr feor e ae
FANTT F-T3 1 W Yee Hatad TRE W S 9N,
THiET A #A HAeE W W g9 A anifem €

3y, wrafe, ag wftwees #t 78 4 fr aite it &
stfa e wedl & 9 | 98 shisg sy aneh =t
f foi 4 9o, 2005 & AL 943(31) F wga FH
AT YN e Segeen, 1994 % Hera IUm &9
#1 sfri=l %) vatai dad 43 T e o

3y, wafis, feaie 27 99d, 1994 % FLAL 60( )
% A W0 59 YAr WA gedien afuge # s

4970 GU2007

14 T, 2006 % ®L3N. 1533(37) & wwa 9 Sfugen
B sfuwfea g2 wrr smem;
I, ¥4, i (gan) sfufram, 1986 1w s
BRI WeH Vifeal &1 wam @ [, v, v fdw R
i § 6 o o, Twoee o fawe vl 9 datea ad
vardl #1 frerfafas vfea som go wfe & s -
(i) et wft wftmiomm = 14 fomar, 2006 % € wan
1533( ) T mpa WA vk W gEaiET Afre
% st s § witre w5 W ¥, & forg v
sfwgen o fife wiem @ serd aef |
(ii) Tt it ofede st v gatEe wE YT
sfirern = sfofe wifte =Y €, 3w sifar snft &
Fmia st € 39 W T W H vaEm y9E
e wiwson g faaw fe wmom |
(i) IwEe 7 & fay 7= @iy yoE geais
vt 1 7e9 o @, weEl #1 W", Y
weum P w5 feoforal o o7 2 qvEg,
3¢ TeaE wfaf & um 99 fam, 9 5w T
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U AARHAR, d
MINISTRY OF ENVIRONMENT AND FORESTS
ORDER
New Delhi, the, 13th December, 2007

S.0. 2125 (E).—Whereas, a notification under clause
{d)of sub-rule (3) of rule 5 of the Environment (Protection)
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Rules. 1986, imposing restrictions on various activities in
Doon Valley Unarakhand, except those activities which
are permitted by the Central Government for examining the
environmental impacts, was issued vide No. 8.0, 102(E)
dated the | st February, 1989;

And, whereas, the said notification classified
ndustries into three categories; namely, green, orange and
red and also prescribed guidelines for permitting and
resiricting industrial units in Doon Valley Area;

And. whercas, industries falling in the orange
category are reguired 1o be assessed by State Pollution
Control Board and referred to the Central Government in
the Ministry of Environment and Forests before granting
“No Objection Cenificate’;

And, whereas, it was envisaged that the proposals
covered under orange category shall follow the same
procedure as is being followed for the environment
clearunce of industry sector projects under Environment
linpact Assessment Notification, 1994, issued vide 5.0.
243(E) dated the 4th July, 2003;

And, whereas, the said Environment Impact
Assessment notification issued vide 5.0. 60(E) dated the
2Tth January, 1994 has been superseded by the notification
vide number S.00. 1333(F) dated |4th September, 2006;

Printed by the Manuger, Govi of India Press. Ring Ruad. Mayapuri, New Delhi110064
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Now, thercfore. in exercise of the powers conferred
by Scetion 5 of the Environment (Protection) Act, 1986, it
is hereby directed that all proposals, relating to
development in Doon Valley will be examined as per the
following procedure :—

(i) All those projects which are covered in the
schedule under the Environment Impact
Assessient notification issued vide number
5.0. 1333(E) dated the 14th September, 2006
will follow the procedure laid down in that
notification,

(i) All those projects which are not covered under
the EIA notification but which fall under the
orange category shall be considered by the
State level Environment Impact Assessment
Authorily,

(iii) Till such time as the State level impact
Assessinent Authority is constituted for the
State of Untarakhand, the proposals will be
cxamined by the Central Government, without
referring them to the Appraisal Committee, after
obtaining the comments of the State Poilution
Conirol Board.

[No. J-11013/25/2005-1A-11(1)]

R. ANANDAKUMAR, Scientist ‘G’

and Published by the Controller of Publications, Delhi-1 10054,
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th January, 2020

S.0. 94(E).—WHEREAS, vide notification number $.0. 102(E), daled the I1st February, 1989
(hereinafter referred as the said notification) the erstwhile Ministry of Environment and Forests imposed restriction
on location of industries, mining operations and other developmental activities in the Doon Valley, bounded on the
North by Mussoorie ridge, in the North-East by Lesser Himalayan ranges, on the South-West by Shivalik ranges,
river Ganga in the South-East and river Yamuna in the North-West in erstwhile Uttar Pradesh (now Uttarakhand),
keeping in view the environmental impact in the region;

AND WHEREAS, in respect of the said notification certain directions have been issued vide notification
number S.0. 943 (E), dated the 4® July, 2005 and S5.0. 2125 (E), dated the 13™ December, 2007;

AND WHEREAS, in the meantime the Central Pollution Control Board (CPCB) has also issued directions
on the categorisation of industries vide letter No. B-29012/ ESS(CPA)/2015-16, dated the 7" March, 2016;

AND WHEREAS, the Government of Uttarakhand vide letter No. 122/D-3-19-13(04)/2018, dated the 10™
April, 2019 requested the Ministry of Environment, Forest and Climate Change for amendment in the said
notification;

AND WHEREAS, the Ministry of Environment, Forest and Climate Change has examined the request of
the Government of Uttarakhand;

AND WHEREAS, there is a need to consolidate the amendments and the directions as above and also to
harmonise the conditions based on the said directions and amendments;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 read with sub-rule (4) of Rule 5 of the Environment
{Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification
and impose following conditions in respect of the activities falling the Doon Valley comprising of the above criteria,

namely: -

In the said notification, for clauses (i), (i), (iii), (iv), (v) and ANNEXURE, the following shall be
substituted, namely:-

“(1) Location/siting of industrial units — It has 1o be as per modified directions issued by the Central Pollution
Control Board (CPCB) vide letter No. B-29012/ESS(CPA)/2015-16, dated the 7" March, 2016 under section
18(1)b) of the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 regarding harmonization of classification of industrial sectors under red/orange/green/white
categories and as may be amended from time to time by the CPCB and the Ministry of Environment, Forest and
Climate Change.

{ii) Mining — Approval of the Union Ministry of Environment, Forest and Climate Change must be obtained before
starling any mining activity,

(iii) Tourism - It should as per Tourism Development Plan (TDP), to be prepared by the State Department of
Tourism and duly approved by the Union Ministry of Environment, Forest and Climate Change.

70



4

[PART II—SEC. 3(ii)]

THE GAZETTE OF INDIA : EXTRAORDINARY

{iv) Grazing — As per the plan (o be prepared by the State Government and duly approved by the Union Ministry of
Environment, Forest and Climate Change.

(v) Land Use — As per Master Plan of development and Land Use Plan of the entire area, to be prepared by the State

Govern

Note:

(a)
(b)

(c)

(d)

ment and approved by the Union Ministry of Environment, Forest and Climate Change.,

Red categories of industries shall not be permitted in Doon Valley;

The total number of fuel burning industries that shall be permitted in the Doon Valley shall be limited
by 8 tonnes per day of Sulphur Dioxide from all sources. (This corresponds to 400 tonnes per day Coal
with 1 % Sulphur);

Siting of Industrial areas shall be based on the prescribed criterion and with prior approval of
Competent Authority;

Existing orange categories industries, which are now in the red categories of industries shall be
continued, however, no expansion shall be allowed.”.

[F. No. 25/6/2012-ESZ]
DR. SATISH C. GARKOTI, Scientist ‘G’

Note: The principal notification was published in the Gazette of India, Extraordinary, Part [I, Section 3, Sub-section

(i1) vide number S.0. 102 (E), dated the 1" February,1989.

Uploaded by Die. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054, ALOK KUNMAR 2oy s o sonressne
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Works — Vill- Balluwala . Teh, Vikas Nacar, Dehradun .
Office- 19, Quality Complex. Rajpur Road. Dehradun.

Ref: BSC/EC/2021/07/26 - 01 Date: 26" July, 2021

To,

The Member Secretary
State Level Environment Impact Assessment Authority (SEIAA)
653, Indira Nagar Colony, Seemadwar Road, Dehradun, Uttarakhand

Sub: Environmental Clearance for proposed establishment of Stone Crusher Plant by
M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-1.433
Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil — Vikasnagar, District —
Dehradun (Uttarakhand).

Dear Sir,

Please find enclosed herewith duly filled Form — 1 along with Pre-Feasibility Report &
EMP (Soft Copy also) for seeking Environmental Clearance for proposed establishment of
Stone Crusher Plant by M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga
Total Area-1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil — Vikasnagar,
District — Dehradun (Uttarakhand).

We request your good self to consider our application and accord us EC at the earliest,
Thanking You,

Yours Faithfully

For, M/s Balaji Stone Crusher

(Authorized Signatory)
Address : H.No.-431/9, indra Udhyan Road, Vikasnagar (Dehwadun) - 248198
Mobile : +51-8412151000, +91-9711 | Emall | ankit dehradoon@gmad com
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Acknowledgement Slip for EC application

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent seeking additional
information , if any, within 20 working days. Once verified, an acceptance letter shall
be issued to the propject proponent .

Following should be mentioned in further correspondence

1. Proposal No. . SIAJUK/MIS/221759/2021
2. Category of the Proposal ' INFRA-2

Environmental Clearance for proposed
establishment of Stone Crusher Plant by Balaiji
. Stone Crusher at Khasra no. 1125 Ka, Kha and
" Ga, Village Baluwala, Pargana Pachhwadoon,
Tehsil - Vikasnagar, District - Dehradun
(Uttarakhand).

4. Date of Receipt of Proposal : 26 Jul 2021
5. Name of the Project proponent along with contact details

3. Name of the proposal

a) Name of the proponent : M/S BALA JI STONE CRUSHER
b) State : Uttarakhand
c) District : Dehradun

d) Pincode 1 248001
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FORM-1, PRE- FEASIBILITY REPORT AND

ENVIRONMENT MANAGEMENT PLAN
OF

PROPOSED STONE CRUSHER PLANT

AT
KHASM NO. 1125 KA, KHA AND GA,
VILLAGE BALUWALA, PARGANA PACHHWADOON,
TEHSIL - VIKASNAGAR, DISTRICT - DEHRADUN,
UTTARAKHAND
(TOTAL AREA - 1.433 HA)

BY

M/S BALA JI STONE CRUSHER

FOR
OBTAINING ENVIRONMENTAL CLEARANCE
PREPARED BY:

o

ENVIRONMENTAL MANAGEMENT DIVISION

OF M/s INDIA GLYCOLS LTD. A - 1, INDUSTRIAL AREA, BAZPUR

ROAD, KASHIPUR, UTTARAKHAAND
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3.8.1 Water
3.8.2 Fuel
3.8.3 Energy Requirement

| M/ Balagi tane Cru

§* s iviroenni 2isial Clearance stablishment of proposed Stone Crusher Plant
{ Sy /s Selaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-
| 1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil — Vikasnagsi
{‘.i}i;mm - Dehradun (Uttarakhand).
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Environmental Clearance for establishment of proposed Stone Crusher Plant
by M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-

1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil — Vikasnagar,
District — Dehradun (Uttarakhand).

FORM - 1
(1) Basic Information
S. Item Details
No.
1. | Name of the Project/s Environmental  Clearance for  proposed
establishment of Stone Crusher Plant by M/s
Balaji Stone Crusher at Khasra no. 1125 Ka, Kha
and Ga Total Area-1.433 Ha, Village Baluwala,
Pargana Pachhwadoon, Tehsil- Vikasnagar,
District— Dehradun, Uttarakhand (Annexure - I)
2. | S. No. in Schedule Not Covered under EIA Notification’ 2006 but
Categorized as “Orange” under Doon Valley
notification 2020.
3. | Proposed capacity /area / length / | Proposed details are given as below:
tonnage to be handled/command || S. Facility Proposed Production
area / lease area / number of wells | | No. Proposed
to be drilled 1. | Stone Crusher 1000 MTPD
Plant is proposed to be operated for 8 hours only.
Drilling for proposed bore well be done after
obtaining requisite permission from competent
authority.
4. | New/Expansion/Modernization New
Existing Capacity/Area etc. Proposed Project.
Land Area — 1.433 Hectare
6. | Category of Project i.e. “A” or “B” | B2
7. |Does it attract the general | No
condition? If yes, please specify.
8. |Does it attract the specific | It is an “Orange Category” project under Doon
condition? If’ Yes, please specifies. | Valley Notification 2020.
Location : Latitude 30°25'53.42"N
9. Longitude 77°48'36.41"E
Plot / Survey / Khasra No. Khasra No. 1125 Ka, Kha & Ga
Village Baluwala
Tehsil Vikasnagar
District Dehradun
State Uttarakhand
10. | Nearest Railway Station/Airport | Dehradun Railway Station — 25.00 Km SE

along with distance in kms.

TR TR -t SO IR, o o R S R

Jolly Grant Airport —45.00 Km SE
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Environmental Clearance for establishment of proposed Stone Crusher Plant
by M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-
1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil - Vikasnagar,
District — Dehradun (Uttarakhand).

11. | Nearest Town, City, District | Town: Sahaspur —4.0 Km South
headquarters along with distance in | City: Dehradun - 25.0 Km SE
kms.

12. | Village Panchayats, ZillaParishad, | Village Baluwala, Pargana Pachhwadoon, Tehsil
Municipal Corporation, Local body | — Vikasnagar, District - Dehradun - 248001
(complete postal addresses with
telephone nos. to be given)

13. | Name of the Applicant Balaji Stone Crusher

14. | Registered Address 19, Quality Complex, Rajpur Road, Dehradun
Address for Correspondence: 19, Quality Complex, Rajpur Road, Dehradun
Name Mr. Kuldeep

e Designation Partner
(Owner/Partner/CEQ)

Address Balaji Stone Crusher
19, Quality Complex, Rajpur Road, Dehradun
Pin Code 248001
E-mail balajistoneeia@gmail.com
Telephone No. Mobile - 7060402574

16. | Details of Alternative  Sites | The project site is appropriately selected and the
examined, if any. location of site is shown on Satellite location
Location of these sites should be | map attached as per Annexure — II. Topo Sheet
shown on a topo-sheet. map is enclosed as Annexure — III.

17. | Interlinked Projects There is no interlinked project. B

18. | Whether separate application of | Not applicable
interlinked project has been
submitted?

19. | If yes date of submission Not applicable

20. | If no, reason Not applicable

21. | Whether the proposal involves | Not applicable.
approval / clearance under: if yes
details of the same and their status
to be given.

(a) The Forest (Conservation) Act, | Not applicable.

19807

(b) The wild life (Protection) Act, | Not applicable.
19727

(¢) The C.R.Z. Notification, 19917 | Not applicable.

Page | 2
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Environmental Clearance for establishment of proposed Stone Crusher Plant
by M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-
1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil - Vikasnagar,
District — Dehradun (Uttarakhand).

e

22. | Whether there is any Government | The Proposed site falls under Doon Valley Area.
Order / Policy relevant / Relating
to the site?

23. | Forest land involves ( hectares) Not applicable.

24. | Whether there is any litigation | No litigation is pending against the Project
pending against the Project and / | applicant of this Project in any court of law to
or land in which the Project is | the best of knowledge.

propose to be set up?

(a) Name of Court

(b) Case No.

Orders / directions of the Court, if
any and its relevance with the
proposed project.

II. Activity

1. Construction, operation or decommissioning of the Project involving actions, which

will cause physical changes in the locality (topography, land use, changes in water
bodies, etc.)

S. Information/Checklist Yes | Details thereof (with approximate
No. | confirmation /No | quantities / rates wherever possible)
with sources of information data.

1.1 | Permanent or temporary change in | No | There is no permanent change in land use

land use, land cover or topography as the proposed project will be confined to
including increase in intensity of project boundary only. The Key Plan of
land use (with respect to local land the Project Site is enclosed as Annexure —
use plan) V.
1.2 | Clearance of existing land, | No | No clearance of buildings and vegetation
vegetation and buildings? are required for the proposed project.
1.3 | Creation of new land uses? No | There is no creation of new land as the
land will be used for storage of raw
material & Finished products.

1.4 Pre-construction investigations e.g. | No | Not required.
bore houses, soil testing?

1.5 Construction works? Yes | Foundation work shall be done for
proposed Installation of proposed
activities.

Page | 3
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Environmental Clearance for establishment of proposed Stone Crusher Plant
by M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-

1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil - Vikasnagar,
District — Dehradun (Uttarakhand).

T ——

1.6 | Demolition works? No | No demolition work would be done.

1.7 | Temporary sites used for| No |No temporary site required for
construction works or housing of construction works or housing as local
construction workers? labour will be deployed in proposed

project.

1.8 | Above ground buildings, structures | Yes | The project will involve excavation of soil
or earthworks including linear during foundation process. The excavated
structures, cut And fill or soil will be utilized within the site by
excavations filling operations.

1.9 | Underground works including | No | Not Required.
mining or tunneling?

1.10 | Reclamation works? No | Not Required.

1.11 | Dredging? No | Not Required.

1.12 | Offshore structures? No | NA

1.13 | Production and manufacturing | Yes | The project is proposed for capacity of
Processes? 1000  MTPD Stone crusher material

through Crushing of stone.

1.14 | Facilities for storage of goods or Yes | Operation Phase: - The project is
Materials? proposed at vacant land and has ample

space therefore during operation phase
separate raw material yard will be made.
Raw material & Finished product will be
separately stored under cover. Dust will
be stacked under tarpaulin cover.

1.15 | Facilities for treatment or disposal | Yes | Construction phase:-

of solid waste or liquid Effluents?

Solid Waste:-
The inert waste (Brick, Masonry,
Aggregates Concrete etc.) will be
generated during construction of
foundation and will be used for filling of
Low lying Areas.

Liquid Effluents:-
No liquid waste will be generated during
construction phase.

Operational phase:- :

Solid Waste: No solid waste will be

generated during operation phase.

Liquid Effluents: Only 0.20 KLD
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Environmental Clearance for establishment of proposed Stone Crusher Plant
by M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-
1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil — Vikasnagar,
District — Dehradun (Uttarakhand).

N

domestic sewage will be generated
which will be disposed through Septic
Tank/Soak Pit. No effluent will be
discharged outside the premises.

1.16 | Facilities for long term housing of | No | Operational Workers will be employed
operational workers? from nearby villages therefore no housing
facilities are required.
1.17 | New road, rail or sea traffic during | No | There will be no new Road, Rail or Sea
construction or operation? traffic proposed as the area is well
connected to Road network.
1.18 | New road, rail, air waterborne or | No | Existing Road Infrastructure is sufficient
other transport infrastructure to cater the additional load.
including new or altered routes
and stations, ports, airports etc
1.19 | Closure or diversion of existing | No | Due to the proposed project, there will be
transport routes or infrastructure no closure of existing transport routes or
leading to changes in traffic infrastructures leading to changes in traffic
movements? movements.
1.20 | New or diverted transmission lines | No | Not applicable
or pipelines?
1.21 | Impoundment, damming, | No | Not applicable
culverting, realignment or other
changes to the Hydrology of
watercourses or aquifers?
1.22 | Stream crossings? No | Not applicable
1.23 | Abstraction or transfers of water | Yes | Water requirement for process i.e. Stone
form ground or surface waters? Crusher (Spraying purpose), Dust
suppression and domestic purpose will be
met from proposed bore well.
Total water demand will be 7.74 KLD.
1.24 | Changes in water bodies or the | No | Not applicable.
land surface affecting drainage or
run-off?
1.25 | Transport of personnel or| Yes | Transport of material for construction &

| materials

for construction,
operation or decommissioning?

transport of the raw material/finished
products during the operation phase shall
be met by existing road transport.

However, no significant adverse impacts
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Environmental Clearance for establishment of proposed Stone Crusher Plant
by M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-

1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil — Vikasnagar,
District - Dehradun (Uttarakhand).

are envisaged as 2-3 Trucks will move per
hr. and the traffic will not increase
considerably after the proposed project.

1.26 | Long-term dismantling or | No | No such activity is proposed.
decommissioning or restoration
works?
1.27 | Ongoing activity during | No | No such activity is proposed.
decommissioning which could
have an impact on the
environment?
1.28 | Influx of people to an area in| Yes | During construction phase, there will be
either temporarily or permanently? temporary influx of semi-skilled and
unskilled labor from the nearby villages.
Local people based on their skill will be
employed. Approx. 08 persons will be
employed.
1.29 | Introduction of alien species? No | Not Applicable
1.30 | Loss of native species or genetic | No | Not Applicable
diversity?
1.31 | Any other actions? No | Not Applicable

2.0Use of Natural Resources for Construction or Operation of the Project (Such as
Land, Water, Material or Energy, especially any Resources which are Non -

Renewable or in short supply):
S, Information/ Checklist | Yes | Details thereof (with approximate
No. | confirmation / | quantities / rates wherever possible)
No | with sources of information data.
2.1 |Land especially undeveloped or | No | Project is proposed at vaccant land in
agricultural land (ha) Village Baluwala, Tehsil - Vikasnagar,
Dehradun, Uttarakhand. (Total Land
area— 1.433 Ha).
2.2 | Water (Expected Source & | Yes | Total water demand is 7.74 KLD which is
Competing Users) Unit : KLD ‘| for sprinkling during crushing process,
domestic purpose and dust suppression
only and will be met from proposed bore
well. Water Balance is given in PFR.
2.3 | Minerals (MT) Yes | There is a major usage (1000 MT/Day) of
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Minerals in the proposed Project
including Grit, Aggregates, and Dust.

2.4 | Construction Material — Stone, | Yes | Materials like Brick, Steel, Cement, Sand
Aggregates, and / Soil (Expected aggregates, Tiles etc. shall be procured
Source - MT) locally from the open Market in the

desired quantity during foundation work.

2.5 | Forests and timber ( source - MT) | No | Not Applicable.

2.6 | Energy including electricity and | Yes | Power : | 400 KW (UPCL)
fuels (source, competing users) Alternate | : | DG set of 500KVA (01
Unit: fuel (MT), energy (MW) power & No.) is proposed for

Fuel emergency power failure.
HSD (100.0 Lit/Hr.)

2.7 | Any other natural resources (use No | Not Applicable
appropriate standard units)

3. Use, Storage, Transport, Handling or Production of Substance or Material, which
could be Harmful to Human Health or the Environment or raise concern about
actual or perceived risks to Human Health.

S. Information/ Checklist | Yes | Details thereof (with approximate

No. | confirmation /No | quantities / rates wherever possible)

with sources of information data.

3.1 | Use of substances or material, | Yes | HSD will be used for Operation of
which are Hazardous (as per proposed DG Set only. Used Oil will be
MSIHC rules) to Human Health sold to the Registered Recyclers of
or the Environment (Flora, Fauna UEPPCB. Discarded Containers/Barrels
and Water Supplies) will also be sold to the Registered

Recyclers.

3.2 | Changes in occurrences of disease | No | There will not be any water stagnation.
or affect diseases vectors (e.g. No effluent will be discharged outside the
insect or water born disease) premises. Proper sanitation facilities will

be provided to avoid insect and water
borne disease.

3.3 | Affect the welfare of people e.g. by | Yes | There would be a positive impact on the

changing living conditions?

social and economic status of local people
due to direct and indirect employment
opportunities. Living condition of the area
will improve.

Constructions of roads play a vital role in
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Socio-economic development of the
community. Ever since the Government
declared infrastructure development as the
thrust area, there has been predominant
boom in the road construction sector and
the proposed project would serve as a
stable source of employment.

3.4 | Vulnerable group of people who | No | Not Applicable
could be affected by the project
e.g. hospital patients, children, the
elderly etc.,

3.5 | Any other causes No | Not Applicable -

4 Production of Solid Wastes during Construction or Operation or Decommissioning
(MT/month)

'S. | Information/ Checklist | Yes | Details thereof (wit]i __appmximate

No. | confirmation /No | quantities / rates wherever possible)

with sources of information data.

4.1 | Spoil, overburden or mines wastes | No | Nil.

4.2 | Municipal waste (domestic and or | Yes | Waste generated from domestic purpose
commercial wastes) will be segregated & disposed as per

CPCB Norms.

4.3 | Hazardous wastes (as per | Yes | Hazardous Wastes i.e. spent oil, discarded
Hazardous waste Management containers/barrels  generated  during
Rules) Operation phase will be dealt as per

Hazardous and Other Wastes
(Management and  Trans-boundary
Movement) Rules, 2016.

4.4 | Other industrial process wastes No |Nil

4.5 | Surplus product No |Nil

4.6 | Sewage sludge or other sludge | Yes | Sludge will be generated from soak pit
from effluent treatment Facility & used as manure.

4.7 | Construction or demolition wastes | No | Demolition Wastes: No demolition waste

' will be generated.
Yes | Construction Waste: The inert waste
(Brick, Concrete, Masonry, Aggregates
etc.) will be generated during foundation

Page | 8

87



88

Environmental Clearance for establishment of proposed Stone Crusher Plant
by M/s Balaji Stone Crusher at Khasra no. 1125 Ka, Kha and Ga Total Area-
1.433 Ha, Village Baluwala, Pargana Pachhwadoon, Tehsil - Vikasnagar,
District — Dehradun (Uttarakhand).

LA

work and will be used for filling of Low

lying Areas within the site.
4.8 | Redundant machinery or | No | Not Applicable
equipment
4.9 | Contaminated soils or other | No | Not Applicable
materials
4.10 | Agricultural wastes No | Not Applicable
4.11 | Other solid wastes No | Not Applicable
5 Release of Pollutants or any Hazardous, Toxic or Obnoxious Substance to Air
(kg/hr)
S. Information/ Checklist | Yes | Details thereof (with approximate
No. | confirmation /No | quantities / rates wherever possible)

with sources of information data.

5.1 | Emissions from combustion of| Yes | Emissions will take place from D.G. set

fossil fuels from stationary or operation, transportation and crushing of
mobile sources stone, sand, gravel and stone dust.

5.2 | Emissions from production | Yes | Emissions will take place from crushing of
processes stone, sand, gravel and stone dust

Suitable measure shall be taken to
mitigate emission.

Sprays bars with atomizer nozzles
mounted over crusher mouth, product
conveyor feed & discharge point will be
provided in stone crusher unit.

Integral Pre-separator- The pre-separator
is integrated with bag filter will be
installed at proposed plant which is
adequately designed for capturing 90% of
the dust particles larger than 200 microns.

5.3 | Emissions from material handling | Yes | Separate raw material yard will be made.
including storage or transport . - | Aggregates of various size shall be stored
in such a manner that the fine aggregates
are stored in between the coarser
aggregates to control the fugitive
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emissions in proposed unit. To control the
fugitive emissions for proposed project,
following measures will be adopted:-

e Raw material will be stored with
tarpaulin cover.

e Water spraying will be adopted in dust
prone areas to control fugitive dust
emission by Dust suppression system.

e A metallic sheet (GI) wall of 15 feet
height will be made around the
periphery of project to control the dust
emission.

e Ambient air and stack monitoring will
be carried out regularly.

5.4

Emissions
activities
equipment

from construction
including plant and

Yes

Fugitive dusts from various activities of
production & plying of vehicles are
expected, which will be temporary in
nature.

Proposed Plant will be equipped with
modern  technology, during plant
operation no emission of any pollutant is
envisaged.

Stacks of adequate height for DG shall be
provided.

3.9

Dust or odors from handling of

materials

including construction

material, sewage and waste

Yes

During the construction / Operation of
Plant, dust will become air borne;
Adequate precautions like masks, goggle
and helmet etc. shall be taken to reduce
these impacts on workers and the
surrounding environment. There will be
no odor problem to the best of knowledge.
There will be no odor problem to the best

5.6

Emissions
waste

from incineration of

No

of knowledge.
Nil

5.7

Emissions from burning of waste in

open air

(e.g. slash material,

No

No such activity is proposed.
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construction debris)

5.8 | Emissions from any other sources No | Nil

6. Generation of Noise and Vibration, and Emissions of Light and Heat

S. | Information/ Checklist | Yes | Details thereof (with approximate
No. | confirmation /No | quantities / rates wherever possible)
with sources of information data.

6.1 | From operation of equipment e.g. | Yes | Noise will be generated from Stone
engines, ventilation plant, crushers crushing unit and DG set for which
acoustic enclosures shall be provided.
Thick Three layer green belt shall be
provided to mitigate noise from escaping
into the surrounding.

6.2 | From industrial or similar processes | Yes | Noise and Vibration may be produced by
equipment like Vibrating screen, bin
vibrator and drum unit which will be
handled through providing compound
wall around the plant to reduce the noise
escape in surrounding area. PPEs like ear
plugs will be provided to the workers.

During Operational phase Green
insulated DG sets will be installed, which
shall conform to noise standards set by
CPCB.

6.3 | From construction or demolition Yes | Due to construction activities there will be
short term noise impacts in the immediate
vicinity of the project site. The
construction activities will include the
following noise generating activities -
Crushing Process and operation of DG
set.

Construction plant and heavy vehicles
movement.

Minor increase in noise due to
transportation of construction material.
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Regular maintenance would be done for
all the machinery. Only PUC -certified
vehicle will be allowed.

6.4 | From blasting or piling No | No blasting will be involved.
6.5 | From construction or operational | Yes | Some noise is generated due to operation/
traffic movement of machines/vehicles but that
will be within the prescribed limit.
6.6 | From lighting or cooling system No | Not envisaged. .
6.7 | From any other sources No | N.A.
: Risks of Contamination of Land or Water from Releases of Pollutants in to the

Ground or in to Sewers, Surface Waters, Ground Water, Coastal Waters or the Sea

(S. Information/ Checklist | Yes | Details thereof (with approximate
No. | confirmation /No | quantities / rates wherever possible)
with sources of information data.
7.1 | From handling storage, use or| No | NA
spillage of hazardous materials
7.2 | From discharge of sewage or other | Yes | Approx. 0.20 KLD Domestic sewage will
effluents to water or the land be generated and the same will be
(expected mode and place of disposed through Septic Tank/Soak Pit.
discharge) Zero liquid discharge will be maintained.
7.3 | By deposition of pollutant emitted | No | No major pollutant emitted from this
to air into the land or into water Project.
7.4 | From any other sources No | Not Applicable.
7.5 | Is there a risk of long term buildup | No | Not Applicable
of pollutant in the environment
from these sources?
8.  Risks of Accidents During Construction or Operation of the Project, Which Could
Affect Human Health or the Environment
Information/ Checklist | Yes | Details thereof (with approximate
S. | confirmation /No | quantities / rates wherever possible)
No. with sources of information data.
8.1 | From explosions , spillages, fires | Yes | On-site Emergency Preparedness Plan will
etc. from storage, handling, use or be prepared.
production of hazardous substances Fire extinguisher will be installed at
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strategic points, checked at regular
intervals and a record will be made and
maintained.

One vehicle will always be on standby for
instant mobilization during emergency.
The workers will be provided with the
training for the first aid measures in case
of accident.

Medical check-up of the workers will be
done periodically.

Safety items such as hand gloves, mask,
goggles and apron will be providing while
dealing with the raw materials.

Training / Awareness program on safety
will be conducted on regular basis.

No other major risks are involved as any
explosives will not be used.

Utilities, ancillary development or

development stimulated by the

project which could have impact on

the environment. e.g. |

e Supporting infrastructure (road,
power supply, waste water
treatment etc.)

8.2 | From any other causes No | Not applicable.

8.3 | Could the project be affected by | Yes | Project Site falls in Dehradun district of
natural disasters causing Uttarakhand which falls in Seismic IV.
environmental damage (e.g. floods, Secondary data reveals that no major
earthquake, landslides, cloudburst natural calamity has been recorded so far
etc.)? in the proposed Project area.

9.  Factors Which Should be Considered (Such as Consequential Development) which
could lead to Environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality.

, Information/ Checklist Yes | Details thereof (with approximate
S. | confirmation /No | quantities / rates wherever possible)
No. with sources of information data.

9.1 | Lead to development of supporting. | No | No further supporting utilities

development is envisaged and no adverse
impact on the environment is expected.
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¢ Housing development
e Extractive industries
e Supply industries

e Other

9.2

Lead to after- use of the site, which
could have an impact on the
environment

No

Nil

9.3

Set a precedent for later
developments

No

Nil

9.4

Have cumulative effects due to
proximity to other existing or
planned project with similar effects

No

No

Impact.

Environmental Sensitivity

Areas

Name/
Identity

Aerial distance (with in 10 km.)
Proposed Project location boundary

Areas protected under international
conventions, national or local
legislation for their ecological,
landscape, cultural or other related
value

No

Areas which are important or
sensitive for ecological reasons-
Wetland, water courses or other
water bodies, coastal zone,
biosphere, mountains, forests

Yes

(Non- perennial river) — 600m in South
direction.

Areas used by protected, important
or sensitive species of flora or fauna
for breeding, nesting, foraging,
resting, over wintering, migration

No

Inland, coastal, marine or
underground waters

No

NA

State , National boundaries

No

NA

Routes or facilities used by the
public for access to recreation or
other tourist, pilgrim areas

Yes

N.H 72: 3.0 KM SW

Defense installations

No

NA

Yes

Densely populated area is Sahaspur.

Densely populated or built up area
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[9. | Areas occupied by sensitive man —| Yes | Hospital: 2.45 KM NW
made land uses (hospitals, schools, School: 2.0 KM SE
places of worship, community Temple: 750 mtr. NE
facilities)

10. | Areas containing important, high | None |-
quality or scarce resources (ground
water resources, surface resources,
forestry, agriculture, fisheries,
tourism, minerals)

11. | Areas already subjected to pollution | None |-
or environmental damage. (those
where existing legal environmental
standards are exceeded)

12. | Areas susceptible to natural | None | Project Site falls in Dehradun district
hazardous which could cause the of Uttarakhand which occupies Zone
project to present environmental IV. Secondary data reveals that no
problems. (earthquake, subsidence, major natural calamity has been
landslides, erosion, flooding recorded so far in the proposed Project
or extreme or adverse climatic area.
conditions)

(IV). Proposed Term of Reference for EIA Studies — Not Applicable

“I hereby given undertaking that the data and information given in the application and
enclosures are true to the best of my knowledge and belief and I am aware that if any part of
the data and information submitted is found to be false or misleading at stage, the project
will be rejected and clearance and given, if any to the project will be revoked at our risk and
cost.

Date: 26.07.2021 For, M/s Balaji Stone Crusher
Place: Baluwala
v,
(Kuldeep)
Authorised Signatory
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